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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741015757 A 

(19) INDIA  

(22) Date of filing of Application :04/05/2017 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : BIOGENIC SYNTHESIS OF NOVEL SMALL SIZED SILVER NANOPARTICLES FROM SOLANUM 

VIARUM  
 

  

(51) International classification  

:A61K9/51; 

B82Y5/00; 

C12N7/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PAPANI SUJANA 
      Address of Applicant :ASSISTANT PROFESSOR OF 

BOTANY, P.V.K.N. GOVERNMENT PAPANI SUJANA 

INDIAN COLLEGE, CHITTOOR, ANDHRA PRADESH, 

INDIA. Andhra Pradesh India 

(72)Name of Inventor : 

   1)PAPANI SUJANA 
 

(57) Abstract : 

The present invention discloses a biogenic synthesis of novel ultra nano sized, pure elemental, silver nanoparticles possessing 

excellent biomedical application, from Solanum viarum. The synthesis comprises of- reaction between leaf and callus extracts of 

Solanum viarumand aqueous AgNO; solution at a predetermined temperature till bolor change from characteristic yellow to brown to 

form novel ultra nano sized, pure elemental, silver nanoparticles. The invention is characterized in leaf and callus extracts of Solanum 

viarumwhich comprises of field grown Solanum viarum plant leaf, tissue cultured Solanum viarum plant leaf and Solanum viarum leaf 

callus. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741015789 A 

(19) INDIA  

(22) Date of filing of Application :04/05/2017 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : SHAPED CORNEAL/ OTHER TISSUE TREPHINES TO CREATE SHAPED CORNEAL/OTHER 

TISSUE CUTS/ INCISIONS OR SHAPES/SECTIONS/SEGMENTS 
 

  

(51) International classification  :A61F9/013;  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. Soosan Jacob 
      Address of Applicant :10/4, OLD NO. 12/4, 2ND FLOOR, 

SEAGULL APARTMENTS, 4TH STREET, GOPALAPURAM, 

CHENNAI, TAMIL NADU, INDIA 600086 Tamil Nadu India 

(72)Name of Inventor : 

   1)Dr. Soosan Jacob 
 

(57) Abstract : 

The shaped corneal/ other tissue trephines can create single or combination of shaped cuts and sections in cornea, sclera or any other 

tissue of desired shapes, thickness, width, depth, radius, sizes/ dimensions, measurements and configurations. It can create certain 

patterned or shaped cuts in tissue including but not limited to cornea and sclera without using the femtosecond laser, especially in the 

case of cornea where at present the femtosecond laser is required for this purpose. A manual or motorized trephine allows creating 

cuts in different shapes, thicknesses, width, depth, radius, sizes/ dimensions, configurations and measurements with single/ multiple or 

combination of cuts. These configurable cuts give the advantage of creating shaped incisions/ sections in the body of a subject as well 

as give the ability to create donor and recipient sections of cornea, sclera or any other tissue of specific shapes and dimensions. It 

therefore gives the ability to create these shaped cuts and sections . of tissue without the need for a femtosecond laser and also ability 

to cut through tissue that is not necessarily transparent. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741015795 A 

(19) INDIA  

(22) Date of filing of Application :04/05/2017 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : NEW TECHNIQUE FOR PRODUCTION OF ELECTRICITY USING DRAFT ANIMAL POWER 

USING PORTABLE MACHINE WITH 
 

  

(51) International classification  
:B60K 

6/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)P LAHOBA LA NARASIMHAMURTHY  
      Address of Applicant :12, CANARA BANK LAYOUT MAIN 

ROAD, VIRUPAKASHAPURA, VIDYARANYAPURA (PO), 

KODIGEHALLI, BENGALURU, KARNATAKA, INDIA 

560097 Karnataka India 

(72)Name of Inventor : 

   1)P LAHOBALA NARASIMHAMURTHY  
 

(57) Abstract : 

he apparatus envisaged here is for converting the force exerted by a draft animal in pulling load into electrical energy. The draft 

animal is made to pull the alternator and belt drive mounted on a chassis free to move on wheels. The torque and rpm of the wheels is 

transferred to the alternator with the help of suitable gear to produce electricity. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741015839 A 

(19) INDIA  

(22) Date of filing of Application :04/05/2017 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : REPORTING METHOD AND APPARATUS FOR SECONDARY NODE FAILURE FOR LTE-5G 

AGGREGATION 
 

  

(51) International classification  
:H04W 

72/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO., LTD.  
      Address of Applicant :129, Samsung-ro, Yeongtong-gu, 

Suwon-si, Gyeonggi-do 443-742, Republic of Korea Republic of 

Korea 

(72)Name of Inventor : 

   1)Pravjyot Singh Deogun 

   2)Neha Sharma 

   3)Jungsoo Jung 
 

(57) Abstract : 

ABSTRACT The embodiments herein disclose methods and systems for enabling a user equipment (UE) to report a secondary node 

failure in a dual connectivity wireless network including a master node (MN) and a secondary node (SN), the method includes 

detecting a secondary cell group (SCG) failure. In response to determining the SCG failure, the method includes performing a set of 

failure actions. The method includes preparing a SCG failure report including measurement results according to a MN configuration 

and a SN configuration. Further, the method includes transmitting the SCG failure report to the MN. On receiving the SCG failure 

report, the method includes allowing the MN to transmit a SN failure report message to the SN and receive a failure report 

acknowledge message from the SN. The method includes receiving the failure report acknowledge message from the MN to perform 

at least one action on a SCG of the SN. FIG.1  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741015396 A 

(19) INDIA  

(22) Date of filing of Application :02/05/2017 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : DESIGN OF AUTOMATIC SPRINKLER FOR MULTI APPLICATIONS BASED ON WIRELESS 

SENSOR NETWORK (WSN) 
 

  

(51) International classification  :A01G25/167  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)VELTECH Dr. RR & Dr. SR UNIVERSITY  
      Address of Applicant :VELTECH Dr. RR & Dr. SR 

UNIVERSITY, 400 FEET OUTER RING ROAD, AVADI, 

CHENNAI - 600062, INDIA Tamil Nadu India 

(72)Name of Inventor : 

   1)Dr. A.SELWIN MICH PRIYADHARSON  
 

(57) Abstract : 

A Novel Design, Process Control and WSN based Agricultural Engineering System is developed in order to employ efficient usage of 

water, pesticides/ insecticides and Micro & Macro Nutrients. Depending on Two conditions, protocol in the proposed system is 

developed. First is Regular schedule, which is sprinkling of water, pesticides and Nutrients in Regular interval of time. Second 

schedule is based on Necessary/ Urgent condition, where sprinkling is performed depending on the outputs from Soil moisture sensor, 

Soil pH sensor, Wind speed sensor, Atmospheric Temperature & Humidity Sensor, Level sensor and Flow Sensor. In this work 

ZigBee based Wireless Sensor Network (WSN) is activated for monitoring and control. This Agricultural Engineering system will 

automatically maintain the soil moisture, micro and macro nutrients level content in the soil, based on the soil condition measured by 

various sensors mentioned. In this system Organic Nutrients and Pesticides are preferred for Excellence in crops and vegetables. By 

implementing the proposed Engineering System in Agriculture using PLC- HMI Automation and WSN, the harvest in agricultural 

field will be excellence in outcome and more over profit in both National and International level. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741015402 A 

(19) INDIA  

(22) Date of filing of Application :02/05/2017 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : SYNERGISTIC HERBAL EXTRACT FORMULATION FOR THE MANAGEMENT OF DIABETES 

MELLITUS AND DETOXIFICATION 
 

  

(51) International classification  
:A23L 

31/15  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ARULSAMYELPHINE PRABAHAR  
      Address of Applicant :9-131, CHALAPATHI INSTITUTE OF 

PHARMACEUTICAL SCIENCES CHALAPATHI NAGAR 

Andhra Pradesh India 

(72)Name of Inventor : 

   1)ARULSAMYELPHINE PRABAHAR  
 

(57) Abstract : 

Synergistic herbal formulation for the management of Diabetes Melhtus and detoxification of human body with dried, powdered, 

water extract of selected herbs, wherein, the said selected herbs are Phyllanthus niuri, Cassia auriculata, Coconut kernel, Trigonella 

foenum graecum, Glycyrrhiza glabra, Andrographis paniculata and Amla. The herbal extract of the present invention is prepared in 

atleast in one of the form such as non-capsulated powdered form, atleast in capsulated form or atleast in tablet form. The said herbal 

extract is administered orally along with water. The herbal composition of the present invention has anti-diabetic and anti-oxidant 

activity.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741015448 A 

(19) INDIA  

(22) Date of filing of Application :02/05/2017 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : PORTABLE HUB WITH MEDIA GATEWAY 
 

  

(51) International classification  
:B25H 

1/04  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Harman International Industries, Incorporated  
      Address of Applicant :400 Atlantic Street, 15th Floor, 

Stamford, CT 06901, USA U.S.A. 

(72)Name of Inventor : 

   1)CHANNEY, Royce D. 

   2)KUMAR, Abhimanyu  

   3)TRIPATHI, Pr akash 

   4)RANJHAN, Sandip 
 

(57) Abstract : 

A portable media content device for providing media content to remote devices external to a home network, the portable media 

content device may include a processor in communication with a memory configured to maintain media content, and a transceiver. 

The processor may be configured to recognize a home network provided at a first location, instruct the transceiver to transmit a media 

request to an in-home media recorder connected to the home network and at the first location, receive, in response to the media 

request, media content from the media recorder and to store the media content in the memory.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741015449 A 

(19) INDIA  

(22) Date of filing of Application :02/05/2017 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : SHAPED CORNEAL SEGMENTS: CORNEAL ALLOGENIC INTRA- STROMAL DEVICES (RING 

SEGMENTS AND RINGS, MODIFICATIONS) FOR INDUCING SHAPE CHANGE, REGULARIZATION AND 

STABILIZATION OF CORNEA IN CORNEAL ECTASIA AND OTHER CORNEAL CONDITIONS AND FOR CORRECTION 

OF REFRACTIVE ERRORS 
 

  

(51) International classification  
:A61B3/00; 

A61B3/10  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. Soosan Jacob 
      Address of Applicant :10/4; Old no 12/4; 2nd floor Seaqull 

Apartments 4th Street Gopalapuram Chennai Tamil Nadu India - 

600086 Tamil Nadu India 

(72)Name of Inventor :  

   1)Dr. Soosan Jacob 
 

(57) Abstract : 

Corneal allogenic intra-stromal ring segments, rings and modifications induce shape change, improve corneal irregularity, improve 

corneal surface, provide better biomechanical strength distribution, give ability to implant even in corneas with less than 400 microns 

thickness in the zone of implantation, ability to implant at varying depths, have less chances for complications such as segment 

migration; over-riding; stromal thinning, corneal melt, necrosis and infection; exposure and extrusion of the segment; channel deposits 

and corneal haze. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741016142 A 

(19) INDIA  

(22) Date of filing of Application :08/05/2017 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : SYSTEM AND METHOD FOR FACILITATING REQUEST AND SCHEDULING OF TRANSPORT 

SERVICES IN EMERGENCY CONDITIONS 
 

  

(51) International classification  

:G06Q50/26; 

G08B25/12; 

G08G1/14  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HARI BHARADWAJ  
      Address of Applicant :Villa no: 106, Legend Chimes, 

Kokapet, Hyderabad, Telanagana-500075, India. Telangana India 

(72)Name of Inventor : 

   1)HARI BHARADWAJ  
 

(57) Abstract : 

Exemplary embodiments of the present disclosure are directed towards a system for facilitating request and scheduling of transport 

services in emergency conditions, comprising: at least one userÊs computing device configured to initiate a request to a vehicleÊs 

computing device by an user, the vehicleÊs computing device is configured to allow the request done by the user for scheduling of 

transport service. At least one request acceptance and scheduling system configured to accept the requests done by the user and 

schedule a vehicle to the request initiated user, communications are established between the userÊs computing device and the 

vehicleÊs computing device by the at least one request acceptance and scheduling system. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741016155 A 

(19) INDIA  

(22) Date of filing of Application :08/05/2017 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : NOVEL WAY OF DIGITALLY INTERACTING WITH PRINTED NEWSPAPER/MAGAZINE 

CLASSIFIED ADVERTISEMENTS 
 

  

(51) International classification  
:H04N 

21/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Calydon Tech Solutions Pvt Ltd 
      Address of Applicant :#364 & 365, 5th Link Street, Nehru 

Nagar, Perungudi, Chennai - 600096, Tamil Nadu, India Tamil 

Nadu India 

(72)Name of Inventor : 

   1)Sankar.K 
 

(57) Abstract : 

as attached  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741016173 A 

(19) INDIA  

(22) Date of filing of Application :08/05/2017 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : SYSTEM WITH INTELLIGENT MOTORISED MODULES HAVING RFID READER AND 

WIRELESS INTERFACE FOR QUICK SELECTION OF SKUS IN STORAGE RACKS 
 

  

(51) International classification  

:G06K19/0723; 

G06K7/0008; 

G06K7/10019  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GODREJ & BOYCE MFG. CO. LTD.  
      Address of Applicant :NO.1,SIDCO INDUSTRIAL ESTATE, 

AMBATTUR, CHENNAI-600098 Tamil Nadu India 

(72)Name of Inventor : 

   1)AHAMMED SHEMEER M C  

   2)BALAJI SELVAKUMAR B R  

   3)RAVISWARAN NATARAJAN  
 

(57) Abstract : 

ABSTRACT SYSTEM WITH INTELLIGENT MOTORISED MODULES HAVING RFID READER AND WIRELESS 

INTERFACE FOR QUICK SELECTION OF SKUs IN STAORAGE RACKS A system with intelligent motorised moving modules 

having RFID reader and wireless interface comprises of intelligent moving modules (1) having motorised wheels (6) mounted within a 

guided power rail (2). The module can communicate with a middleware installed in a server (15) of the system through wireless 

interface. The server (15) also has a Warehouse Management System (WMS) installed in it. A plurality of passive RFID inlays/tags 

(3) is pasted on the guided power rail (2), one such guided power rail containing at least one moving module (1). The power rail (2) is 

mounted horizontally on the front face of each shelf of a shelving storage facility, such that each tag (3) is assigned to a particular 

location of the shelving storage system.                               Fig. 1 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741016231 A 

(19) INDIA  

(22) Date of filing of Application :08/05/2017 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : CONTROLLING ELECTRICAL DEVICES 
 

  

(51) International classification  
:C09D 

11/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INDIAN INSTITUTE OF SCIENCE  
      Address of Applicant :C V Raman Avenue, Bangalore, 

Karnataka 560012, India Karnataka India 

   2)ROBERT BOSCH ENGINEERING AND BUSINESS 

SOLUTIONS PRIVATE LIMITED  
(72)Name of Inventor : 

   1)JOGLEKAR, Ashish Vasant 

   2)GURRALA, Gurunath  

   3)LELE, Abhijit Madhukar  
 

(57) Abstract : 

AS ATTACHED 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741016235 A 

(19) INDIA  

(22) Date of filing of Application :08/05/2017 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : SYSTEM AND METHOD FOR DETERMINING MECHANICAL PROPERTIES OF BIOLOGICAL 

CELLS 
 

  

(51) International classification  
:C12M1/34; 

C12Q1/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Indian Institute of Science 
      Address of Applicant :C V Raman Road, Bangalore-560012, 

Karnataka, India. Karnataka India 

(72)Name of Inventor : 

   1)KOTESA, Rahul Singh 

   2)SEN, Prosenjit  
 

(57) Abstract : 

The present disclosure relates to a new and improved microfluidic system which can precisely measure mechanical properties of a 

biological system such as single cell. The microfluidic system disclosed herein can enable measurement of cell mechanics at high 

throughputs, and can solve the channel clogging problem inherent in conventional bio-microfluidic devices. Further, the disclosed 

microfluidic system can eliminate cell-substrate interactions and provide more accurate estimate of mechanical properties of 

biological system. In an aspect, present disclosure provides a microfluidic system for determining mechanical properties of biological 

cells through single cell compression, wherein the system can include (a) a first microfluidic channel including an inlet and an outlet, 

the inlet being configured to receive a fluidic medium containing cells into the first microfluidic channel, and the outlet being 

configured to dispense the fluidic medium from the first microfluidic channel; and (b) a second microfluidic channel including a first 

air inlet and a second opposite air inlet; wherein the first and second microfluidic channels intersect perpendicularly to each other to 

form an intersection region; wherein each of the first and second air inlets receives pressurized air that flows towards the intersection 

region, and wherein the air flow creates, in the intersection region, an air/liquid interface which squeezes the cells as they pass through 

the air/liquid interface. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741015450 A 

(19) INDIA  

(22) Date of filing of Application :02/05/2017 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : A SYNERGISTIC COMPOSITION OF NEMATICIDE COMPRISING OF CHALCONES 
 

  

(51) International classification  

:A62D 

101/04 

, 

A61K 

35/12  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TELLURIS BIOTECH INDIA PRIVATE LIMITED  
      Address of Applicant :P. No. 93, WomenÊs co-operative 

housing society, Road No.5, Jubilee Hills, behind Annapurna 

Studios, Hyderabad, Telangana-500034, India Telangana India 

(72)Name of Inventor : 

   1)Alejandro Calder³n-Urrea 

   2)Saeed Attar 
 

(57) Abstract : 

ABSTRACT A SYNERGISTIC COMPOSITION OF NEMATICIDE COMPRISING OF CHALCONES The present invention 

provides a synergistic composition of a nematicide comprising of combination of chalcones, chalcone 17 and chalcone 25, or chalcone 

17 and chalcone 30 with potent nematicidal and nematostatic properties. The chalcones individually show 100 % nematicidal activity 

at a concentration as high as 10-2 - 10-3 M, whereas, the combination of chalcone 17 and chalcone 25, or chalcone 17 and chalcone 

30, show 100 % nematicidal activity at concentration as low as 10-4 - 10-6 M bringing a synergistic effect, wherein the ratio of the 

chalcones is 1:1. These combinations of the chalcones also show potent nematostatic activity compared to each chalcone individually. 

This synergistic nematicidal composition is environmentally safe and non-toxic to humans and animals. Figure 1 on sheet no. 1 of the 

drawings may accompany the abstract when published. 
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(57) Abstract : 

The invention is a mobile visual function measurement system with a head mounted device means, with a head portion means, a 

remote portion means, alongwith control means and communication means. The arrangement is capable of being used for multiple 

visual functions and specifically in perimetric area.  
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(57) Abstract : 

ABSTRACT: All systems (either God-made or Man-made i.e. natural or artificial including optics of eye or Raster Beam simulated by 

convex lens) obey the control engineering principles. Their block diagrams & signal flow graphs are same. Details can be found from 

the following diagram based on complex algebra of AC circuits with j-notation[4]. See SPECIFICATION. (If cos wave is voltage, 

sine wave is current. Both waves along time-axis are orthogonal to each other)[10]. There are 2 focus-lines a2 ·2 (Row & Column 

Vectors of inverted images) on x & y axes.  · 2 signifies that the waves are equally spread on either side of both axes 
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(57) Abstract : 

îA DEVICE FOR DETERMINING RHEOLOGICAL PROPERTIES OF GRANULAR MATERIALS• ABSTRACT The present 

disclosure relates to a device (100) determining rheological properties of a granular material (G). The device (100) comprises a hollow 

outer cylinder (101), and an inner cylinder (102) rotatably disposed in the hollow outer cylinder (101). The configuration of the inner 

cylinder (102) and the hollow outer cylinder (101) defines an annular gap (103) between an inner circumference (101a) of the hollow 

outer cylinder (101) and an outer circumference (102a) of the inner cylinder (102) for accommodating the granular material. The inner 

cylinder (102) is rotatable at a one or more pre-set speeds shearing the granular material. A plurality of first sensors (107a) is mounted 

on an outer circumference (102a) of the inner cylinder (102), to generate signals corresponding to the rheological properties of the 

granular material (G). The device (100) simultaneously measures stress and the kinematics of the granular material which make the 

measurement direct and accurate. FIG. 1  
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(57) Abstract : 

ABSTRACT îBandwidth part configurations for single carrier wideband operations• Embodiments disclosed herein provide a 

method for managing a resource in a wireless communication system. The method includes allocating, by a base station, the resource 

for a data transmission from a User Equipment (UE) by indicating at least one bandwidth part in a total bandwidth supported by the 

UE. The resource is further allocated by indicating a Physical Downlink Control Channel (PDCCH) and a Physical Downlink Shared 

Control Channel (PDSCH) according to a configured subcarrier spacing and a CP length within the at least one bandwidth part, and by 

indicating an allocation of Resource Blocks (RBs) within the at least one bandwidth part. FIG. 1  
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(57) Abstract : 

Present invention relates to a Kliplok or standing seam elevation for solar panel roof sheeting is disclosed. At least four L-plate is 

provided with slotted holes is bolted or clamped to the plurality of clip. The plurality of solar modules is placed at any required length 

with the roof by altering lengths of rear posts. 
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(57) Abstract : 

Present invention relates to a novel clip for solar panel structure roof sheeting is disclosed. Plurality of method for clamping solar 

module through purlins to roofs using plurality of fastening elements. Plurality of clips for serving major load bearing member and 

transmit the load directly onto the solar roof.The plurality of clips is customized depending on the roof profiles. 
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(57) Abstract : 

Present invention relates to aluminium short rails for solar panel structures is disclosed. Short rails are made of Al 6063 T6 and are 

stand on trapezoidal roofs. Plurality of fastening elements for connecting solar panel modules to aluminium short rails for easy 

installation and the components used are very less. 
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(57) Abstract : 

ABSTRACT [0080] The primary statement of invention includes the system and method of deploying and administering an end to end 

Lakshya trace back and reconnect system which is an integrated virtual infrastructure that links aspiring users like students, based on 

their defined lakshya or aim, with actualized goals or accomplished lakshya of their alumni or mentors, wherein an aspiring students 

or users lakshya is linked to actualized alumni mentors or mentors lakshya based on domain, skills, education, country, corporate, 

experience and the like, wherein the alumni mentors who have already actualized their lakshya and their support systems including, 

online courses, tutors, corporate, their manpower demand and their CSR initiatives are linked to students lakshya, thereby providing 

aspiring students or users the ability to trace back, reconnect and execute a plan that is identical to the successful path taken by their 

alumni or mentors who have already actualized their aim, thereby creating a holistic system that is driven by a symbiotic relationship. 
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(57) Abstract : 

The present disclosure relates to the field of marine algal pharmacoactive nutrient. The present disclosure envisages a pharmacoactive 

nutrient medium and a process for preparation of the same. Initially, predetermined amounts of water and live marine algae are added 

in a reaction vessel followed by mixing to form an aqueous slurry. This slurry is then heated to a predetermined temperature for a 

predetermined time to form a first mixture and cooled till it attains a temperature of 25 to 30 °C to obtain a cooled mixture, which is 

then subjected to centrifugation until the cooled mixture separates into a supernatant and a residue. The supernatant is then separated 

from the residue and is concentrated to 1/4th of its volume to obtain the concentrate of pharmacoactive nutrient medium. 
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(57) Abstract : 

TITLE: A NOVEL PHARMACEUTICAL FORMULATION FOR TREATING MENORRHAGIA AND RELATED 

COMPLICATIONS APPLICANT: KALYAN PASUPATHI ABSTRACT The present invention discloses a novel polyherbal 

pharmaceutical formulation exhibiting inhibitory effect on Follicle Stimulating Hormone and Luteinizing Hormone for treating 

menorrhagia, hypermenorrhea, dysmenorrheal, menstrual migraines and related complications. The formulation of the present 

invention triggers endocrine system through lymphatic nodes, and brings the menses to normality by correcting the normal trigger of 

immune system. The formulation comprises of combination of therapeutically effective amounts of bark of Sara indica, bark of Acacia 

arabica, bark of Prosopis Juliflora, bark of Terminalia arjuna, fruit flesh of Aegle marmelosa, seed of Quercis infectoria , seed 

of Mangifera indica, Outer Sheath Fruit of Punica granata, Dried Fruits without seeds of Emblica Officianalis ,roots of Azima 

tetracantha, Roots of Glycirizha Glabra, unripe fruit of Gauva, Cuminium Cyminum seeds and Sanghu Baspam. The formulation is 

characterized in utilizing regenerating sheath, bark, fruit and seeds of the herbs thereby facilitating green revolution. 
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(57) Abstract : 

The present invention discloses a polyherbal formulation for use as a tobacco substitute for aiding in the cessation of tobacco use and 

also for preventing/treating various diseases. The formulation comprises of combination of effective amounts of leaves of Senna 

Indica, barks of Ficus Glomerata, seeds of Zingiber Officinale, seeds of Piper Nigrum, seeds of Piper Longum, leaves of Viola 

Suffruticosa, seeds of Solanum Jucuinea, leaves of Phyllanthus Niruri, seeds of Cubeba Officinalis, barks of Santalum Album, sheath 

without seeds of Terminalia Chebula, seed sheath of Myristica Offician Arillus, seeds of Peucedanum Graveolens, bark of 

Cinnamomum Aromaticum and leaves of Anisochilus Carnosus. 
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(57) Abstract : 

Disclosed herein is a system and a method for estimating frequency offset of LTE using DMRS and CRC. The system includes one or 

more modules as follows. A digital filtering and FFT unit 106 performs FFT operation on a base band signal. An individual user data 

extraction unit 108 extracts user data individual. A frequency correction unit 110 processes the extracted user data if individual. A 

DEMAP into PUSCH and DMRS unit 112 splits a corrected frequency signal. An equalizer unit 114 performs channel equalization. 

The channel estimation unit 116 determines a channel estimation (H). A multiplexer unit 122 receives the estimated frequency. An 

equalized data processing and CRC calculating unit 124 receives and processed the equalized data. A CRC value checking unit 126 

determines whether a calculated cyclic redundancy check (CRC) value is valid or invalid. 
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(57) Abstract : 

The present invention discloses the synthesis of luminol pendant chemiluminescent polymethacrylamide copolymers for peroxide 

sensing. In one embodiment of the present invention, synthesis of luminol based chemiluminescent methacrylamide monomer and 

conditions for its copolymerization with hydroxyethyl methacrylate are disclosed. In another embodiment, the methods developed for 

the utilization of chemiluminescent copolymer for biosensing is disclosed. The chemiluminescence property of the methacrylamide 

copolymer was utilized for the sensing of hydrogen peroxide. It has advantages over conventionally used polyluminol. Polyluminol 

films formed by electropolymerization are thin, discontinuous and brittle. Unlike polyluminol, chemiluminescent polymethacrylamide 

copolymers are soft, flexible and gel like polymer which can be easily dip/spin/drop coated over electrode surfaces employed in 

electrochemiluminescent (ECL) biosensing applications. This solution castable copolymer avoids the cumbersome 

electropolymerization method required for the immobilization of luminol groups over electrode surfaces. 
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(57) Abstract : 

The present invention describes a method for predicting blood glucose level using a near-Infrared Spectrometer. According to one 

embodiment, one or more glucose dependent features are extracted from an NIR glucose spectra. The extracted one or more glucose 

dependent features are used for predicting glucose values based on a binary classification of the NIR glucose spectra and an in-class 

prediction of glucose using Gaussian Regression. 
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(57) Abstract : 

The present invention relates to a motorcycle type two-wheeled vehicle. More particularly, the present invention relates to amounting 

bracket for the motorcycle type two-wheeled vehicle. 
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(57) Abstract : 

A power conversion system is to be used with an energy source. A plurality of conversion units are used in series via their output with 

the energy source output. A master monitor unit is adapted to monitor the output power of the energy source and to control the input 

voltage of each conversion unit synchronously in dependence on the monitored output power. In this way, a set of conversion units are 

configured, with the conversion units sharing the output from the energy source. This provides a scalable system. [Fig. 1] 
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(57) Abstract : 

ABSTRACT îMethod and system for managing RACH configuration in wireless communication system• The embodiments herein 

provide a method of managing a RACH configuration in a wireless communication system. The method includes configuring by a 

base station RMSI information include the RACH configuration, where the RACH configuration includes an association between 

RACH resources and one of a SS block and CSI-RS resources. Further, the method includes indicating by the base station the RMSI to 

a UE. Further, the method includes configuring the RMSI in a beam-common manner, thus the UE need not decode the RMSI upon a 

beam change, which results in saving power effectively. Furthermore, the method includes indicating a number of bits for the RACH 

configuration in the RMSI using at least one of the RMSI, a PDCCH RMSI and a PBCH to the UE. FIG. 2  
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(57) Abstract : 

A system for reducing non-linearity in mixed signal processing using complex polynomial vector processor 102 is provided. The 

complex polynomial vector processor 102 includes a data processing unit (104) and a co-efficient feeder unit (106). The data 

processing unit (104) converts a high-speed data stream into a polar-like format (PL) data and calculates required polynomial powers 

for the high-speed data stream using the PL format data. The data processing unit (104) includes a multiplier accumulator (MAC) unit 

(206) that generates processed high-speed data and a delay unit (208) that combines time separated input with the processed high-

speed data to generate output data with reduced non-linearity. FIG. 2  
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(57) Abstract : 

[0053] The invention discloses a method for evaluation and quantification of the quality of a corneal donor tissue for transplantation 

using the optical tomographic imaging. The method is used for the analysis of corneal parameters i.e. not only the physical paramaters 

such as anterior or posterior surface of the cornea but also the underlying pathologies such as pre-existing refarctive surgeries. The 

method is performed without the necessity of removal of the corneal donor tissue from the sealed container or the storage bottle of 

corneal storage medium. The corneal donor tissue is scanned using optical tomography imaging device, which captures the two-

dimensional images of the corneal donor tissue and the images are acquired at different meridians. The acquired images are analyzed 

for features of the corneal donor tissue for qualitative parameters. The method is useful for analysis of quality of corneal donor tissue 

for pre-existing refractive surgeries and corneal inflammation/infections. (FIGURE 1) 
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(57) Abstract : 

ABSTRACT îMethod and system for providing network-based northbound application programming interface• Embodiments 

herein achieve a method and system for providing a network-based northbound application programming interface. The method 

includes receiving, by an API provider, a request for invoking one or more service APIs from one or more API invoker clients. The 

method includes utilizing, by the API provider, a CAPIF core function residing at a first domain to provide the one or more service 

APIs. The method includes providing, by the API provider, the one or more service APIs to the one or more API invoker clients 

through the CAPIF core function, wherein the API provider comprises one or more service APIs, an API exposing function, an API 

publishing function and an API management function. FIG. 1  
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(57) Abstract : 

A high gain differential amplifier includes first through eighth transistors, first through third degeneration resistors, and first through 

third current sources. The fourth and fifth transistors form a p-type metal-oxide-semiconductor (PMOS) transistor pair. Further, the 

second and eighth transistors form a current mirror circuit. The PMOS transistor pair and the current mirror circuit form a common 

mode feedback circuit. The high gain differential amplifier controls the common-mode output voltage with the common mode 

feedback circuit and a reference voltage. 
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(57) Abstract : 

The present invention relates to a terminal junction assembly for electric conductivity, that comprises a tube, a metal clip, a clip that 

may be adapted to slide inside a groove at a first locking point, a second locking point, and plurality of sealing caps. The clip prevents 

the axial and rotational movement of the metal clip. Further, there is provided a locking method in the terminal junction assembly. Fig. 

2 
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(57) Abstract : 

The present invention provides the process for the isolation of an active component which is a glycoside from Citrus grandis (L.) 

leaves useful in the treatment of epilepsy which comprises preparing a ethanol extract from Citrus grandis (L.) leaves, Column 

Chromatography and Thin Layer Column chromatography for the separation of active components. Fourier transforms infrared (FTIR) 

spectroscopy for analysis of functional groups in the active component; identification of proton and carbon of the active component by 

Nuclear Magnetic Resonance (NMR) spectroscopy the overall analysis indicating a structure of the active component of the said 

extract with a Molecular Formula = C4iH66025; Molecular weight: 958.94 grams/mole and the Compound name: 2-pentyl phenyl 

pentaglycosides. In addition, the active component was found to exhibit receptor binding affinity towards GABA(A) a-1 receptor, 

which apart from being novel and hitherto not known, provide a highly efficient, convenient, safe and cheap method for the treatment 

of epilepsy. 
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(57) Abstract : 

Abstract of the Invention Most of the endodontic treatment requires intercanal dressing and sealing in a multi visit session for different 

period of time. The success of the root-canal treatment dependents on the effective mechanical and chemical debridement, elimination 

of bacteria, infected pulp tissue and proper canal shaping. The complete elimination. of the bacteria from the infected tooth and 

prevention of further progress of bacteria and bacterial products during and after the treatment is the main challenge in root canal 

treatment. The hydraulic temporary sealing materials currently used possess certain demerits like . allergy, microcracks and 

microleakages, polymerization shrinkages and poor fit. Phytochemicals have already found its applications in various oral and dental 

products. Glycyrrhiza glabra possess excellent bioactive compounds with pronounced antimicrobial activity against the oral 

pathogens. Hence the G. glabra extract and hydroxyapatite incorporated PEGDA based biocomposite hydrogel system is proposed 

here as a novel temporary filling material. The water imbibing capacity and the swelling ability can facilitate the sustained release of 

antimicrobial agent inside the treated tooth. The swelling of the polymer also leads to expansion of the material and there by good 

marginal packaging. The biocompatibility and inherent antioxidant property along with hydroxyapatite also facilitates reparative 

process. 
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(57) Abstract : 

Abstract of the invention Microbial degradation of a solid polymer polyethylene requires the formation of a biofilm on the surface of 

the polymer to enable the microorganism to efficiently utilize the non-soluble substrate. In this invention heterotrophic populations of 

microbes were isolated from garbage soil in pothanoor, Coimbatore. These organisms were screened for their ability to degrade a 

LDPE. By using the clear zone method, Colonization capacity of the organism on polythene sheet, Streptomyces SUMC05 was found 

to have high polythene degrading activity. The pretreatment of polyethylene with UV rays and nitric acid leads to the insertion of 

hydrophilic groups on the polymer surface making it more hydrophilic and promote colonization capacity of the Streptomyces sp on 

polythene sheet, Colonization studies on LDPE film was performed over a period of one month by measuring the fresh weight of the 

isolates. In a liquid culture with preweighed polythene film, Streptomyces SUMC05 reduced the sheet weight. This strain showed 

great degradation activity on 28l day of incubation. LDPE degradation by the Streptomyces SUMC05 was analysed by scanning 

electron microscope for any structural changes caused in the LDPE . Further evaluated by analyzing the functional units found in the 

treated polythene sheet by using FTIR. The isolated Streptomyces SUMC05 showed a promising degradation pattern. . Indeed 

Streptomyces SUMC05 effectively colonized the polyethylene surface. This may explain the relatively rapid biodegradation of 

polyethylene, which was evident (as measured by weight loss, FTIR and SEM analysis) as early as 4 weeks after inoculation. 
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(57) Abstract : 

A method for inputting text data of a non-roman language in an electronic device is provided. A method for inputting text data of a 

non-roman language in an electronic device includes selecting a first character from a first set of characters of the non-roman 

language. The method also includes, making a predefined gesture in continuation with the first selected character to form a second 

character from a second set of characters of the non-roman language. The method further includes, generating a letter based on a 

combination of the first selected character and the second character. 
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(57) Abstract : 

A system for quick quenching and release of composite materials, such as AZ40, includes a mould assembly capable of traversing in a 

horizontal axis and includes mould blocks (2a) with grooves. A slotted link mechanism (10) is provided to link adjacent mould blocks 

(2a) The spacing between the mould blocks (2a) is increased by pulling the moulds apart with said slotted link system (10) to facilitate 

quick release of material upon solidification. Fig. 2 
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(57) Abstract : 

Provided herein are novel, commercially viable and industrially advantageous processes for the preparation of a benzimidazole 

derivative and its intermediates, in high yield and purity. 
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(57) Abstract : 

ABSTRACT OF INVENTION (to be given along with complete specification on separate page) A set of automated external 

supporting wheels for use in motorcycles. The set of wheels consists of wheels, suspension, and actuation system all mounted on the 

motorcycle frame. The actuation system consists of stepper motor controlled by an arduino controller and run by a 12V motor circuit. 

The motor is rotated in both the directions by the circuit, the wheels disengage above 10-15kph and engage below 10-15kph of the 

vehicle speed, monitored by a wheel speed sensor. The tyres of the automated external supporting wheels are made of teflon and the 

supporting members and linkages are made of mild steel(claims 11& 12). There are linkages carefully provided so as to lift and land 

the automated external supporting wheels. The wheels are provided with.suspension of their own to withstand bumps and comfort for 

the rider. 
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(57) Abstract : 

The main aim of this innovation is to enhance riding comfort in. motorcycle and to reduce the human muscle fatigue. Motorcycle is 

one of the easiest transport vehicles in India especially during peak hours, congested traffic situations and poor roads. Besides 

easiness, two wheelers cause fatigue and pain on human musculoskeletal system. Our project may help to reduce riders wrist pain due 

to motorcycle throttle operation. The fatigue due to riding can be activity with the subjected to body; is applying the required forces to 

control the motorcycle. This innovation is focus on two operating modes during riding (throttling, and braking). The bodies parts 

which are involve in operation of motorcycles are wrist and foot. To reduce, the muscles pain we modified the rear brake pedal and 

replace the conventional operated acceleration into pedal acceleration. 
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(57) Abstract : 

In a first aspect, the present invention provides compositions that works as a first aid for protection against burns caused by hot water, 

steam, hot objects etc., and it can aid in the treatment of first degree burn symptoms like redness, minor burn wounds etc.. The 

composition, with 2 components, component A containing effective amounts of Areca catechu, vetiver, mint extract etc. in a suitable 

carrier medium and component B, which is Sodium chloride, can be used together to protect the skin as a first aid from the effects of 

steam, hot water etc.. When component A is used alone it can stimulate, expedite or assist in healing first degree burn wounds. The 

Areca catechu may be a nut, a nut blended to a fine pulp or an oil extract or an alcohol or aqueous extract; vetiver may be root or an 

oil extract or an alcohol or aqueous extract; mint may be leaves or an oil extract or an alcohol or aqueous extract. The compositions 

may be formulated into lotions, gels, ointments, creams, aerosols, adhesive bandages, oral medication and so forth. Other optional 

ingredients that can be added include aloe vera, red sandal wood powder, beewax and others like fillers, emulsifiers, thickeners, 

emollients, fragrances and dyes. The present invention further provides a method of administration of the topical composition 

comprising of 2 components, component A containing effective amounts of Areca catechu, vetiver, mint extract etc. in suitable carrier 

medium and component B which is Sodium chloride in powder form. 
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(57) Abstract : 

Apparatus for cleaning metal chips using a magnetic brush [0037] An apparatus (100) for cleaning metal chips from the surface using 

a magnetic brush comprising a plurality of magnetizable bristles (105). The apparatus comprises a magnetic field producing means 

(108) connected to the bristles (105). A regulator (101) is connected to the magnetic field producing means for regulating intensity of 

magnetic field applied to the bristles (105). A slideable separator plate (104) passes through the bristles (105) for cleaning the sticky 

particles stuck to the bristles (105) after the brush is demagnetized. The magnetized bristles (105) pick up majority of metal chips in 

one pass after switching it ĕONÊ. Once the metal chips are collected, the apparatus is taken to the waste metal stock and is switched 

ĕOFFÊ, thus becoming demagnetized. During this, the ferrous chips fall off the bristles (105) that are directed to the waste metal 

stock. (Figure 1)  
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(57) Abstract : 

îA PROCESS FOR BIOGAS PRODUCTION AND APPLICATION THEREOF• ABSTRACT The present disclosure relates to a 

process for producing biogas by inoculating the waste cell with the dung of domestic animal and subjecting the inoculated wasted cell 

mass to anaerobic digestion. Said process produces enhanced biogas yield with high methane content. The process of the present 

disclosure is an efficient methodology for drastically minimizing the odour that is otherwise generated from waste cell mass disposed 

without digestion. In addition, the said process results in organic solids as a rich source of manure for various agricultural purposes, 

thereby facilitating environment friendly disposal. 
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(57) Abstract : 

ABSTRACT Method for coordination of Radio Resource Control (RRC) configurations between interworking nodes in dual 

connectivity Accordingly the embodiments herein provide a method for coordination of Radio Resource Control (RRC) configurations 

between interworking nodes in dual connectivity in a wireless communication system. The method includes determining, by a 

secondary node, whether a signaling radio bearer (SRB) of a secondary node is pre-configured in a secondary cell group (SCG). The 

method includes deciding, by the secondary node, to perform secondary node modification to a user equipment (UE) in response to 

determining that the SRB of the secondary node is pre-configured. The method includes transmitting, by the secondary node, a RRC 

connection reconfiguration message to the UE without coordinating with a master node. The method further includes sharing an action 

during secondary node cell change related to PDCP entity over Xx or Xn or X2 interface. FIG. 4  
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(57) Abstract : 

Embodiments herein provide methods and systems for performing paging operation in 5G communication networks. The 5G core 

network can transmit a NAS message to a UE through a N3GPP access network, if the UE is reachable through the N3GPP access 

network. The NAS message can be sent by the 5G core network to the N3IWF. The N3IWF can send the NAS message to the UE, 

through the N3GPP access network. The UE can send a service request over 3GPP access, in response to the NAS message, to the 5G 

core network, through a 5G RAN. If the UE is not having access to the 5G RAN, then the UE can transmit a notification response 

message to the 5G core network, indicating the inability to transmit a service request. The transmission of NAS message through the 

N3IWF can lead to a significant saving of radio resources. FIG. 4  
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(57) Abstract : 

A computing device includes a storage device and a controller. The storage device is to store an application model and infrastructure 

models. The application model defines a first application and specifies a first communication protocol. The controller is to: determine 

a current lifecycle stage of the first application defined by the application model; select, from the plurality of infrastructure models, a 

first infrastructure model based on the current lifecycle stage of the first application; initiate a first application environment based on 

the selected first infrastructure model and the first communication protocol specified in the application model; and deploy the first 

application on the first application environment using the first communication protocol. 
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(57) Abstract : 

A computing device includes a hardware processor and a machine-readable storage medium storing instructions. The instructions are 

executable by the processor to: initiate a virtual machine (VM) using a user specification including a plurality of virtual interface 

adapters in a first order; identify a first virtual slot associated with a first virtual interface adapter of the plurality of virtual interface 

adapters; identify, based on the first virtual slot, a first virtual device identifier associated with the first virtual interface adapter; 

identify, based on the first virtual device identifier, an ordered interface name of the first virtual interface adapter; and reorder, based 

on the ordered interface name, an interface ordering file to list the plurality of virtual interface adapters in a second order. 
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(57) Abstract : 

SYSTEM FOR PROVIDING ON-DEMAND AND AT-LOCATION HEALTHCARE ABSTRACT A healthcare platform provides 

on-demand healthcare services to patients that improve access to care while ensuring patient safety and privacy of patient information. 

The service receives an appointment request for at-location healthcare from a client device (e.g., a mobile phone) associated with a 

client and identifies mobile healthcare professionals and remote healthcare professionals to serve the patient. A mobile healthcare 

professional, e.g., a nurse, is available to travel to the location of the patient and to provide a set of services related to the healthcare 

requested by the patient. A remote healthcare professional, e.g., a physician, is available to remotely provide a second set of services 

related to the requested healthcare. Based on the patients selection of a mobile healthcare professional, the service schedules an at-

location appointment for the patient, where a remote healthcare professional will join the appointment via a two-way communication 

channel. 
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(57) Abstract : 

Hashing data using image by performing a bit by bit concatenation of input text and hash key. The result is concatenated bit by bit 

with the salt. A two bit by two bit multiplication between the result and the reverse of the result is performed to get a next output. The 

bits of this output are used as coordinates to extract pixel and RGB values from an image. The extracted values are merged to form a 

string. The string is truncated to a desired length, and then split into two equal strings. A bit by bit concatenation is performed on the 

split strings to get a hash output. 
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(57) Abstract : 

A damper assembly (200) includes a bearing assembly (138) including a bearing outer race (204). A damper inner race (210) is spaced 

from the bearing outer race and includes a plurality of circumferentially-spaced first openings (220). The damper assembly also 

includes a damper outer race (214) spaced from damper inner race and a plurality of damper segments (218) extending between the 

damper inner race and the damper outer race. Each damper segment includes a plurality of second openings (222). (Fig.2) 
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   1)BIOPHORE INDIA PHARMACEUTICALS PVT. LTD.  
      Address of Applicant :Plot No. 92, 1-98/2/92, Phase II, Kavuri 

Hills, Jubilee Hills, Hyderabad, Telangana 500033, India 

Telangana India 

(72)Name of Inventor : 

   1)Manik Reddy Pullagurla 

   2)Bhaskar Reddy Pitta 

   3)Suresh Babu Namana 

   4)Jagadeesh Babu Rangisetty 
 

(57) Abstract : 

The present invention describes an improved method for the synthesis of substantially pure 6-aminohexanoic acid (6-aminocaproic 

acid) (I) having purity greater than 99.5% as determined by HPLC.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741015681 A 

(19) INDIA  

(22) Date of filing of Application :03/05/2017 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : IMPROVED PROCESS FOR THE SYNTHESIS OF (E)-3-(6-((E)-3-(PYRROLIDIN-1-YL) -1-P-

TOLYLPROP-1-ENYL) PYRIDIN-2-YL) ACRYLIC ACID (ACRIVASTINE)  
 

  

(51) International classification  
:C07D 

471/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BIOPHORE INDIA PHARMACEUTICALS PVT. LTD.  
      Address of Applicant :Plot No. 92, 1-98/2/92, Phase II, Kavuri 

Hills, Jubilee Hills, Hyderabad, Telangana 500033, India 

Telangana India 

(72)Name of Inventor : 

   1)Manik Reddy Pullagurla 

   2)Bhaskar Reddy Pitta 

   3)Bharath Reddy Gajjala 

   4)Jagadeesh Babu Rangisetty 
 

(57) Abstract : 

The present invention describes an improved process for the synthesis of substantially pure Acrivastine (I), which is having purity 

greater than 99.5% by HPLC.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741015692 A 

(19) INDIA  

(22) Date of filing of Application :03/05/2017 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : RUNNING TRAIN AERO POWER SYSTEM 
 

  

(51) International classification  

:B60L11/18; 

B60L15/20; 

B60L7/10  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Mohammed Ibrahim Puthiyaveedu 
      Address of Applicant :Door No. 5 Kannanoor, P.O, 

Nhangattiri, Palakkad-679 311 Kerala India 

(72)Name of Inventor : 

   1)Mohammed Ibrahim Puthiyaveedu 
 

(57) Abstract : 

ABSTRACT Running Train Aero Power System (Figure 2) for generating electricity by harnessing wind energy and method is 

disclosed. This system generates electricity using wind energy while running a vehicle. This power generating system comprising of 

two wheels shaped fan attached on both sides of the generator and further connected to grid tie inverter through AC-DC rectifier. This 

system can be placed on the top of a vehicle and make use of the harnessed energy for the purpose of that particular vehicle. In 

addition, a domestic, as well as industrial purpose plant making use of a running train exclusively over a permanent circular track, is 

also disclosed.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741016011 A 

(19) INDIA  

(22) Date of filing of Application :05/05/2017 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : NOVEL CATHODE MATERIAL FOR PEMFC 
 

  

(51) International classification  

:H01M4/86; 

H01M4/88; 

H01M4/92;  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NISSAN MOTOR CO., LTD. 
      Address of Applicant :2, Takara-cho, Kanagawa-ku, 

Yokohama-shi, Kanagawa 2210023, Japan Japan 

(72)Name of Inventor : 

   1)RAMASWAMY, Rajakumari  

   2)MEKKAT, Rajesh  

   3)CHINNAIAH, Dharmaraju  
 

(57) Abstract : 

The present disclosure provides a ternary hollow nano-porous particle comprising platinum, nickel and cobalt and a method for its 

synthesis are disclosed. The particle is suitable as an electro-catalyst for the cathode of a proton exchange membrane fuel cell. The 

ternary hollow PtNiCo nano-porous particle has reduced Pt loading as well as improved catalytic efficiency. towards ORR in the fuel 

cell which makes it an attractive solution for the commercialization and large scale production of fuel cell technology. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741016019 A 

(19) INDIA  

(22) Date of filing of Application :06/05/2017 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : A MEANS FOR ASSEMBLING OR DISMANTLING A CASING OF A TURBINE TO OR FROM A 

BASE PLATE AND A METHOD THEREOF 
 

  

(51) International classification  
:B21K25/00; 

F02C7/20  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Triveni Turbine Limited  
      Address of Applicant :12A, Peenya Industrial Area, 

Bangalore, Karnataka, India - 560058. Karnataka India 

(72)Name of Inventor : 

   1)SUJANE KAUSHLESH 

   2)B K NAGABHUSHANA  

   3)BANDARU VEERABRAHMAM  
 

(57) Abstract : 

A means (200) for assembling or dismantling a casing (12) of a turbine to or from a base plate (10) is disclosed as shown in the figure 

2(b), wherein the problems associated with conventional method of assembling or dismantling like development of lateral and shear 

loads between a key (K) of a casing (12) and a key way slot (KS1) of a block (14) are eliminated by providing an attachable and 

detachable coupling block (26). As a result, a simple and fool proof mechanism which can ease the work of assembling or dismantling 

the casing (12) to or from the base plate (10) and which can achieve sliding fit between the key (K) of the casing (12) and the coupling 

block (26) is obtained. 

  

 

No. of Pages : 16 No. of Claims : 9 



The Patent Office Journal No. 45/2018 Dated 09/11/2018                                    42907 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201741016053 A 

(19) INDIA  

(22) Date of filing of Application :07/05/2017 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : COMPOSITION FOR INHIBITING SYNTHESIS OF MYCOTOXIN WITHOUT AFFECTING THE 

GROWTH OF THE FUNGI 
 

  

(51) International classification  

:A01N43/40; 

A01P3/00; 

C07C235/34  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)VIT University  
      Address of Applicant :VIT University, Katpadi, Vellore Tamil 

Nadu India 

   2)BogaR Laboratories 
(72)Name of Inventor : 

   1)Dr. Alka Mehta 

   2)Dr. RameshBabu Boga 

   3)Dhanamjayulu P 
 

(57) Abstract : 

A composition for inhibiting the growth of mycotoxins without affecting the growth of fungi is provided. The mycotoxin is an 

Aflatoxin and the fungus is an Aspergillus. The anti-aflatoxin composition comprises benzimidazole derivatives of Formula, where the 

A is hydrogen or C1-C6 alkyl or C6-C14 aryl; B is C1-C10 alkyl or C6-C14 aryl or oxygen, sulfur, nitrogen containing heteroaryl; C 

and D are hydrogen or C1-C6 alkyl orC1-C6 alkoxyl or C6-C14 aryl; E is hydrogen or nitro or cyano or carboxyl or acetamidoxime or 

amidoxime or C1-C6 alkyl or C1-C6 alkoxyl or C6-C14 aryl or oxygen, sulfur, and nitrogen containing heteroaryl; F is hydrogen or 

C1-C6 alkyl or C1-C6 alkoxyl or C6-C14 aryl or oxygen, sulfur, and nitrogen containing heteroaryl, and mixture thereof with 

corresponding salts. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741016054 A 

(19) INDIA  

(22) Date of filing of Application :07/05/2017 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : A NOVEL TWO VARIANT BEARING HOLDER FOR SINGLE AXIS HORIZONTAL SOLAR 

TRACKER AND METHOD THEREOF FOR ARRANGING THEM 
 

  

(51) International classification  

:F24J2/523; 

F24J2/541; 

H01L31/052;  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)POPURI HIMAMSU  
      Address of Applicant :Nuevosol Energy Pvt Ltd, Plot 409, 

Road No 81, Phase 3,Jubilee Hills, Hyderabad -500033, 

Telangana, India Telangana India 

   2)KROTHAPALLI HARISH CHOWDARY  

   3)DASARI SRIRAM  

   4)PACHIPULUSU NIKHIL BABU  

   5)MAGANTI SRINIVAS RAO  
(72)Name of Inventor : 

   1)POPURI HIMAMSU  

   2)KROTHAPALLI HARISH CHOWDARY  

   3)DASARI SRIRAM  

   4)PACHIPULUSU NIKHIL BABU  

   5)MAGANTI SRINIVAS RAO  
 

(57) Abstract : 

Present invention relates to a novel bearing holder. The component is used in single axis horizontal solar tracker to rotate the torque 

tube at specific angles. Bearing holder structures is of two variants, Bearing holder with base and Bearing holder with plates welded 

on either side. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741016055 A 

(19) INDIA  

(22) Date of filing of Application :07/05/2017 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : DEVICE FOR LIFTING HEAVY LOADS TO HIGH-ALTITUDE 
 

  

(51) International classification  :B66C11/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ANUMALA SRINIVAS  
      Address of Applicant :H. No: 2-32/1, Bhargavi Nagar, 

Atmakur (M), Mahbubnagar - 509131, India. Telangana India 

(72)Name of Inventor : 

   1)ANUMALA SRINIVAS  
 

(57) Abstract : 

A device for lifting heavy loads to high-altitudes is disclosed. The device comprises a fixed component or non-rotating component, 

symmetrical rotating component, electric rotator and uplifting cylinders. The fixed component is used to store water that act as natural 

medium and support an uplifting chamber with a plurality of uplifting cylinders, the entire stability of the device depends on this 

component. The device also comprises a symmetrical rotating component chamber provided with threads externally that are used by 

symmetrical rotating components to rotate the piston to create pressure without any fluctuations. The uplifting cylinders are provided 

with a rubber tube and rubber plate that are placed tightly to prevent leakage of water and damage of metals. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741016061 A 

(19) INDIA  

(22) Date of filing of Application :08/05/2017 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : GREEN SYNTHESIS OF NANO SILVER PARTICLES FROM SOLANUM VIARUM FOR FAST 

HEALING OF DIABETIC AND OTHER 
 

  

(51) International classification  

:A61K8/0283; 

A61K8/11; 

A61K8/342  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PAPANI SUJANA 
      Address of Applicant :ASSISTANT PROFESSOR OF 

BOTANY, P.V.K.N. GOVERNMENT COLLEGE, CHITTOOR, 

ANDHRA PRADESH, INDIA Andhra Pradesh India 

(72)Name of Inventor : 

   1)PAPANI SUJANA 
 

(57) Abstract : 

The present invention discloses a novel wound healing composition used for diabetic and other wounds for fasterrecovery. The 

composition comprises of combination of green synthesized silver nano particles using field grown plant leaf and in vitro grown leaf 

callus extracts of Solanum viarum, wool fat, hard paraffin, cetostearyl alcohol and white soft paraffin. The invention is characterized 

in utilization of green synthesized silver nano particles in the composition. The wound healing composition of the present invention is 

devoid of any side effect and toxicity. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741016062 A 

(19) INDIA  

(22) Date of filing of Application :08/05/2017 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : NOVEL SMALL SIZED SILVER NANO PARTICLES EXHIBITING ANTIDIABETIC ACTIVITY 

SYNTHESIZED FROM SOLANUM 
 

  

(51) International classification  

:A61K8/0283; 

A61K8/11; 

A61K8/342  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PAPANI SUJANA 
      Address of Applicant :ASSISTANT PROFESSOR OF 

BOTANY, P.V.K.N. GOVERNMENT COLLEGE, CHITTOOR, 

ANDHRA PRADESH, INDIA Andhra Pradesh India 

(72)Name of Inventor : 

   1)PAPANI SUJANA 
 

(57) Abstract : 

The present invention discloses an antidiabetic, antioxidant, hypolipidemic, hepatoprotective and nephroprotective activity exhibiting 

silver nanoparticle for treating subjects with diabetes mellitus. The silver nanoparticles comprises of novelnano sized, pure elemental, 

silver nanoparticles of 1.5 nm size and spherical shape. The nanoparticles of the present invention aresynthesised utilizing plant parts 

of Solarium viarum. Further the nanoparticles are highly safe for consumption and is free of any side effects. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741016082 A 

(19) INDIA  

(22) Date of filing of Application :08/05/2017 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : DIGITAL TO ANALOG CONVERTER WITH OCTAGONAL FOLDED RESISTOR STRING 

ARCHITECTURE 
 

  

(51) International classification  
:H03M 

1/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)B.V.Bhoomraddi College of Engineering & Technology 
      Address of Applicant :B.V.Bhoomraddi College of 

Engineering & Technology Vidyanagar, Hubli - 580 031. 

Karnataka State - INDIA. Karnataka India 

(72)Name of Inventor : 

   1)Dr. Rajashekar B. Shettar 

   2)Ms. Sneha Meti 
 

(57) Abstract : 

Abstract A digital to analog converter for transforming a digital word input into an analog output comprising: a plurality of resistors 

placed in octagonal folded strings fashion; atleast one resistor string; atleast one memory array; atleast one decoder; atleast one XOR 

gate; and atleast one transmission component; wherein transmission components are placed in memory array and whereas 

transmission component are connected to the resistor strings, wherein decoders receive input form XOR gates and output of the 

decoders are connected to the transmission component, wherein resistor string has two terminals, one terminal is connected to voltage 

reference, and the other terminal is connected to voltage source. (Fig. 1)  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741016102 A 

(19) INDIA  

(22) Date of filing of Application :08/05/2017 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : FORMULATION OF ISONIAZID DERIVATIVES IN BIODEGRADABLE POLYMERS 
 

  

(51) International classification  
:A61P 

5/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MANIPAL ACADEMY OF HIGHER EDUCATION  
      Address of Applicant :Madhav Nagar, Manipal, Udupi, 

Karnataka, India 576104 Karnataka India 

(72)Name of Inventor : 

   1)Dr. Bharath Raja Guru  

   2)Dr. Santosh Laxman Gaonkar 

   3)Ms. Sushruta Hakkimane 

   4)Dr. Vishnu Prasad Shenoy 
 

(57) Abstract : 

The embodiments of the present invention provide a method of synthesizing, encapsulating and analyzing isoniazid derivative against 

Mycobacterium tuberculosis strain. The method comprises following steps. A plurality of isoniazid derivatives are synthesized. The 

isoniazid derivative is encapsulated in PLGA nanoparticle formulation and characterized. The stability, solubility and drug loading 

capacity of the isoniazid hydrazone encapsulated PLGA nanoparticle is analyzed. The particle size, zeta potential, poly disparity index 

of the isoniazid hydrazone encapsulated PLGA nanoparticle is determined. The in vitro isoniazid hydrazone release from the in PLGA 

nanoparticle formulation is analyzed. The antimicrobial susceptibility of isoniazid hydrazone is analyzed against a predetermined 

strain of Mycobacterium tuberculosis. The predetermined strain of Mycobacterium tuberculosis is a H37Rv strain. The isoniazid 

hydrazone encapsulated in PLGA nanoparticle formulation is characterized by NMR spectroscopy and Mass spectroscopy. [FIG.1] 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201741016104 A 

(19) INDIA  

(22) Date of filing of Application :08/05/2017 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : FOLDING MECHANISM OF NEW GENERATION ELECTRIC TRIKE 
 

  

(51) International classification  

:B62K11/00; 

B62K15/00; 

B62K27/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ROHIT KR JHA  
      Address of Applicant :FLAT F1, 43, ADHI ENCLAVE 

APARTMENT, AZHAGESAN NAGAR, KOLAPAKKAM, 

CHENNAI, TAMIL NADU 600127 Tamil Nadu India 

   2)MD. SALMAN  

   3)K. KARUNAMURTHY  
(72)Name of Inventor : 

   1)ROHIT KR JHA  

   2)MD. SALMAN  

   3)K. KARUNAMURTHY  

   4)ANMOL MITTAL  
 

(57) Abstract : 

[0001] The objective is to design and manufacture a single seater foldable electric trike for everyday use as a mode of transport within 

the college/company/R&D Organisation/ Hospital/ Green Campus premises with an aim to make it lighter and portable. The key focus 

is the foldability mechanism and weight reduction, so as to achieve different position of the trike in order to fold and unfold it. The 

suspension system, material selection and manufacturability of the product is closely related and is a result of brainstorming to make it 

perfectly suited for ride in all aspects. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201844014932 A 

(19) INDIA  

(22) Date of filing of Application :19/04/2018 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : FASTENING DEVICE FOR HOSES 
 

  

(51) International classification  
:B29C 

47/00  

(31) Priority Document No  
:10 2017 

207 513.9  

(32) Priority Date  :04/05/2017 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HAMM AG  
      Address of Applicant :Hammstr. 1, 95643 Tirschenreuth, 

Germany. Germany 

(72)Name of Inventor : 

   1)PIESKE, Ronny 

   2)WOLFRUM, Holger  
 

(57) Abstract : 

The present invention relates to a fastening device (1) for hoses comprising two fastening parts (3a, 3b) two fastening parts (3a, 3b) 

adapted to be joined with each other and each having at least one recess (7) which, in the joined state of the fastening parts (3a, 3b), 

form at least one passage for at least one hose. The fastening parts (3a, 3b) are each formed by a fastening body (11) with an elastic 

fastening component (13), wherein the fastening body (11) has a lower elasticity than the elastic fastening component (13). The elastic 

fas-tening component (13) respectively forms a recess surface (15) in the recess (7). The elastic fastening component (13) is molded to 

the fastening body (11) to form a chemical bond with the same. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201844015824 A 

(19) INDIA  

(22) Date of filing of Application :26/04/2018 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : RESETTABLE LOCKING SYSTEM FOR A DOOR HANDLE ASSEMBLY 
 

  

(51) International classification  
:E05B 

85/00  

(31) Priority Document No  :62/503,025  

(32) Priority Date  :08/05/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Illinois Tool Works Inc.  
      Address of Applicant :155 Harlem Avenue, Glenview, Illinois 

60025, USA U.S.A. 

(72)Name of Inventor : 

   1)RUDOLF, Andreas 

   2)WILKE, Zsolt  
 

(57) Abstract : 

A door handle assembly for a door of a vehicle includes a housing that is configured to form part of or otherwise connect to the door, 

and a handle moveably coupled to the housing. The handle includes a spherical member that is configured to move between a rest 

position and a blocking position. 
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(57) Abstract : 

A foreign parts separator (10) has an operating section, configured for detecting and separating foreign material in a supplied material 

stream containing good fibres and foreign material, as well as for discharging the cleaned material stream. The machine includes a 

display section (1) and a control or is coupled to the latter. The display section includes a plurality of light-emitting elements. The 

control is adapted to activate the operating section according to predetermined given operating parameters for operating the foreign 

parts separator (10), and to activate the light-emitting elements according to a predetermined illumination scenario such that the light-

emitting elements depict: - a condition in the foreign parts separator (10) and/or of a machine located upstream or downstream in the 

production chain, - evaluation results of the operation of the foreign parts separator (10) and/or - an operating parameter of the foreign 

parts separator (10). An arrangement comprises at least the foreign parts separator and a spinning preparation machine having a 

display section. Both machines are disposed such that their display sections (1) are oriented in such a manner that the light-emitting 

elements thereof radiate their light such that the display sections (1), at least from one position with regard to the machines (10), are 

simultaneously detectable. (Figure 1) 
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(57) Abstract : 

A valve train lever (100) for actuating a valve of a reciprocating piston engine, in particular an internal combustion engine, is 

described. The valve train lever (100) comprises a lever arm (102), which is pivotally movable about a pin (104); a tapping element 

(106), which lies against or can be made to lie against a cam of a camshaft of the reciprocating piston engine; a coupling mechanism 

(110), by way of which the tapping element (106) is coupled to the lever arm (102) spring-elastically in a first state and rigidly in a 

second state; and an actuating element (120), which is connected to the lever arm (102) and lies against or can be made to lie against a 

valve tappet of the valve. (Figure 7) 
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(57) Abstract : 

Aspects of the present disclosure relate to wireless communications and more particularly to reference signals (RS) and link adaptation 

for massive multiple-input multiple-output (MIMO). In one aspect a method is provided which may be performed by a wireless device 

such as a base station (BS). The method generally includes receiving sounding reference signals (SRS) and at least one of: feedback 

regarding interference or a whitening matrix from one or more user equipments (UEs) determining beamforming parameters for 

transmissions to a group of one or more UEs based at least in part on the SRS and at least one of: the feedback regarding interference 

or the whitening matrix and transmitting channel state information reference signals (CSI-RS) to UEs in the group using the 

determined beamforming parameters. 
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(57) Abstract : 

An example method includes obtaining for a current block of video data values of motion vectors (MVs) of an affine motion model of 

a neighboring block of video data; deriving from the values of the MVs of the affine motion model of the neighboring block values of 

predictors for MVs of an affine motion model of the current block; decoding from a video bitstream a representation of differences 

between the values of the MVs of the affine motion model for the current block and the values of the predictors; determining the 

values of the MVs of the affine motion model for the current block from the values of the predictors and the decoded differences; 

determining based on the determined values of the MVs of the affine motion model for the current block a predictor block of video 

data; and reconstructing the current block based on the predictor block. 
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(57) Abstract : 

Aspects of the present disclosure provide various wireless communication numerology designs that can maintain symbol boundary 

alignment while multiplexing different numerologies in wireless communication. The symbols may be scaled for different tone or 

subcarrier spacings while maintaining the symbol boundary alignment between different numerologies. Maintaining the symbol-

boundary alignment between different numerologies enables symbol-level numerology multiplexing. The disclosed numerology 

designs enable low latency communication and improved interference management and provide non-ambiguous symbol boundary 

timing reference for multiplexing different numerologies. 
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(57) Abstract : 

Methods and apparatus for determining backoff values when transitioning between single-user (SU) and multi-user (MU) modes are 

provided. A station (STA) transitions from a Single-User (SU) mode, in which a first set of parameters is used to attempt to access a 

medium, to a Multi-User (MU) mode, in which a second set of parameters is used to attempt to access the medium. The STA 

determines, upon transitioning back from the MU mode to the SU mode, one or more values to use for setting corresponding one or 

more of a set of backoff counters. The STA attempts, after setting the one or more backoff counters, to access the medium for one or 

more SU transmissions based on the set of backoff counters. REFER TO FIGURE 4  
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(57) Abstract : 

The plasma torch has bottom portion holding anode, top portion holding cathode, middle portion with carrier gas inlet port. The 

electric power to the arc, it is the sum of the power transferred to cathode, power radiated and connected from plasma column, power 

transferred to the nozzle and the power transferred to anode work piece. The anode is of cylinder in shape and bottom surface of the 

anode is fit with the holder. The holding material has threaded portion in order to adjust the gap between the electrodes. The anode is 

of hollow cylinder with the bus bar connections are given directly at the half height of the anode with the insulated wire in the 

insulated material and outer surface of the torch. A plasma torch with an evict of coolant arrangement are connected with the 

transformer and steam generator for the operation. The bus bar connections are given at the half the height of the anode directly with 

the port in the insulating material and of 20 mm thickness with the hole in the tip of the anode inside the covering material of torch. 

The effective plasma torch efficiency was achieved as 65.87 per cent. The plasma torch is disclosed for the use in gasification system 

for the generation of producer gas from heterogeneous waste materials. This plasma torch is portable and can be retrofit to the 

commercial gasification system for energy generation from various feedstock. 
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(57) Abstract : 

ABSTRACT îSILK FIBROIN BASED LIPID NANOCAPSULE AND A METHOD OF MANUFACTURING THE SAME• The 

present invention provides silk fibroin based lipid-nanocapsules encapsulating therapeutic or active agents. The invention provides a 

lipid-based nanocapsule for encapsulating hydrophilic, or hydrophobic, or a combination of hydrophilic and hydrophobic therapeutic 

or active agents and a method of manufacturing the same. The range of therapeutic agents includes peptides, proteins, and nucleic 

acids or nucleotides. The silk fibroin based lipid nanocapsules are provided for encapsulating therapeutic or active agents or drugs. 

The silk fibroin added to lipid based nanocapsules are biocompatible and biodegradable polymeric substances to the existing lipid-

based nanocapsules enables encapsulation of hydrophilic drugs, or protein/peptide, or both hydrophilic and hydrophobic drugs, which 

otherwise was restricted for drug-delivery of hydrophobic drugs only. Figure 1 on sheet no. 1 of the drawings may accompany the 

abstract when published.  
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(57) Abstract : 

The purpose of the present invention is to provide a straddle-type vehicle that enables reducing the number of components. Between 

front forks (22) at the bottom edge of a top bridge (18) configuring a motorcycle (10), a stay (110) is provided which supports turn 

signals (80) on each of the front forks (22). In this case, the stay (110) is configured from a single member. Further, a stay fixing unit 

(114) for fixing the stay (110) and a first front fork fixing unit (111) for fixing the front forks (22) are provided on the top bridge (18). 

By this means, it is possible for the stay (110) to be a single common member that supports turn signals (80) on each of the front forks 

(22). [Figure 3] 
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(57) Abstract : 

The invention provides a generic operating system for coordinating controlling and/or influencing the activities of a device. The 

invention is implemented using a blockchain platform with which the operating system is arranged to interact. The blockchain may be 

the Bitcoin blockchain. In a preferred embodiment the device is an Internet of Things (IOT) device. The invention provides a 

computer-implemented control system and corresponding method for controlling a device the system comprising a device configured 

for wireless communication with a network and having an IP address and a public-private key cryptographic key pair associated with 

the device; a software-implemented control component arranged to monitor the state of a blockchain network and/or transmit 

blockchain Transactions to the blockchain network; and a set of instructions arranged for execution by the control component to 

control the functionality of the device. The control component is arranged to access the set of instructions from a stored location which 

is separate to the device. The instructions may be stored in a Distributed Hash Table (DHT) and accessed for download and 

installation by the control component from the DHT as and when needed. The location of the DHT and/or instructions may be 

indicated or provided using metadata provided within a blockchain transaction. The set of instructions may be accessed by the control 

component using a look-up key which is related to a cryptographic key pair. The control component is provided on or in the device or 

in other embodiments can be provided in an off-device location and arranged for wireless communication with the device. 
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(57) Abstract : 

An order processing method and device. The method comprises: a third-party payment institution acquires an order for which payment 

has been made but shipment has not been done by a shipping institution (S1); and the third-party payment institution actively initiates 

refund operation for the paid order for which the shipment has not been done (S2). The method and device can solve a technical 

problem of the prior art in which a refund process for an order is excessively complicated and takes a long time thus achieving 

technical effects of effectively reducing a refund period and improving user experience. 
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(57) Abstract : 

The invention relates to a clamping device (1) for clamping tensioning wires or tensioning strands (S) in a production plant (100) for 

producing reinforced concrete parts, comprising at least one interface (8) for connecting the clamping device (1) to a prestressing bed 

(6) of the production plant (100), at least one abutment (2) for holding the tensioning wires or tensioning strands (S), at least one, 

preferably in the subsurface (U) retractable, force-absorbing body (3) for receiving the forces occurring during the tensioning of the 

tensioning wires or tensioning strands (S), wherein the at least one force-absorbing body (3) comprises at least one refillable receiving 

device (4) for weighting material (5). [FIGURE 4] 
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(57) Abstract : 

The invention relates to a diesel oxidation catalyst which has a support body with a length L extending between a first end surface a 

and a second end surface b and catalytically active material zones A B and C arranged on the support body wherein - material zone A 

contains palladium or platinum and palladium in a weight ratio of Pt:Pd of = 1 and an alkaline earth metal and extends over 20 to 80% 

of the length L starting from the end surface a - material zone B contains ceroxide is free of platinum and extends over 20 to 80% of 

the length L starting from the end surface b - material zone C contains platinum or platinum and palladium in a weight ratio of Pt:Pd 

of = 5 and - neither material zone A nor material zone C is arranged over material zone B. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847041317 A 

(19) INDIA  

(22) Date of filing of Application :01/11/2018 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : SOLID-STATE LINE DISTURBANCE CIRCUIT INTERRUPTER 
 

  

(51) International classification  :H02H3/02H02H1/00H02H3/00  

(31) Priority Document No  :62/333,193  

(32) Priority Date  :07/05/2016 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2017/031207  

:05/05/2017 

(87) International Publication No  :WO 2017/196649  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INTELESOL, LLC  
      Address of Applicant :696 San Ramon Valley Blvd #117 

Danville, California 94506 U.S.A. 

(72)Name of Inventor : 

   1)TELEFUS, Mark  

   2)LARSON, Bradley 

   3)RODRIGUEZ, Harry  

   4)GERBER, Stephen C. 
 

(57) Abstract : 

The invention relates to a novel approach for the protection of electrical circuits from ground faults and parallel and series arc faults in 

a fully solid-state circuit configuration. Solid-state circuits and methods of use are described that provide the key functions of low-

voltage DC power supply mains voltage and current sensing fault detection processing and high voltage electronic switching. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847041325 A 

(19) INDIA  

(22) Date of filing of Application :01/11/2018 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : ALLOCATION OF APPLICATION SIGNALLING SESSION 
 

  

(51) International classification  :H04W72/00H04W4/06  

(31) Priority Document No  :62/319504  

(32) Priority Date  :07/04/2016 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/EP2017/054098  

:22/02/2017 

(87) International Publication No  :WO 2017/174257  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)  
      Address of Applicant :S-164 83, Stockholm, Sweden Sweden 

(72)Name of Inventor : 

   1)XU, Haogang 

   2)éKESSON, Joakim 
 

(57) Abstract : 

There is provided mechanisms for allocating an application signalling session for transmitting Multimedia Broadcast Multicast 

Services (MBMS) data in an MBMS Single Frequency Network (MBSFN). A method is performed by a radio access network node. 

The method comprises obtaining information identifying the application signalling session from a broadcast multicast service center 

(BM-SC). The method comprises allocating the application signalling session to a subframe of a radio frame in which subframe a 

signalling modulation and coding scheme (MCS) of the radio frame is used. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847041326 A 

(19) INDIA  

(22) Date of filing of Application :01/11/2018 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : A COOKTOP WITH AN INTEGRATED HOOD 
 

  

(51) International classification  :F24C15/20F04D17/16  

(31) Priority Document No  :102016000034820  

(32) Priority Date  :05/04/2016 

(33) Name of priority country  :Italy 

(86) International Application No 

        Filing Date 

:PCT/IB2017/051685  

:23/03/2017 

(87) International Publication No  :WO 2017/175085  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ELICA S.P.A 
      Address of Applicant :Via Ermanno Casoli, 2, 60044 Fabriano 

AN, Italy. Italy 

(72)Name of Inventor : 

   1)GARGIULO, Antonello  

   2)BUONOMO, Gennaro 

   3)ROSCINI, Sandrino 
 

(57) Abstract : 

The present invention relates to a cooktop (1) of predetermined width (L), length (l) and height (H), defining a top surface (1A) and 

comprising a plurality of cooking zones (3) and a cavity (4) in said top surface (1A); a device (2) that forms a mounting unit with said 

top surface (1A), for operating and controlling the cooktop and permitting downward exhaust of cooking vapors (F). The cooktop (1) 

is characterized in that the device (2) comprises, in succession, from said top surface (1A), an apparatus (5) operably configured to 

hold heating elements that can heat said plurality of cooling zones (3) and control and monitoring electronics for said cooktop, a first 

cooking vapor intake chamber (6) in fluid communication with said cavity (4), a fan housing (7) for a radial fan (7A), a second 

cooking vapor intake chamber (8) in fluid communication with said cavity (4), wherein said fan housing (7) is in fluid communication 

with said first intake chamber (6) and said second intake chamber (8), said first intake chamber (6) being configured to divide said 

cooking vapors (F) into a first portion (F1) of the cooking vapors to be conveyed downwards into the fan housing (7) and a second 

portion (F2) of the cooking vapors to be conveyed upwards into the fan housing (7) through said second intake chamber (8). [FIGURE 

3] 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847041328 A 

(19) INDIA  

(22) Date of filing of Application :01/11/2018 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : WATER SOLUBLE FILM PACKETS EMPLOYING THE FILM AND METHODS OF MAKING AND 

USING SAME 
 

  

(51) International classification  :C08J5/18C08L29/00B65D65/46  

(31) Priority Document No  :62/322,216  

(32) Priority Date  :13/04/2016 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2017/027433  

:13/04/2017 

(87) International Publication No  :WO 2017/180883  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MONOSOL, LLC  
      Address of Applicant :707 E. 80th Place, Suite 301, 

Merrillville, Indiana 46410, USA. U.S.A. 

(72)Name of Inventor : 

   1)FRIEDRICH, Steven G. 

   2)LEE, David M. 

   3)NII, Shinsuke 
 

(57) Abstract : 

WATER SOLUBLE FILM, PACKETS EMPLOYING THE FILM, AND METHODS OF MAKING AND USING SAME A water-

soluble film including a polyvinyl alcohol resin blend is disclosed herein. Also disclosed are related packets incorporating the film, 

and related methods of making and using the film and packets. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847041329 A 

(19) INDIA  

(22) Date of filing of Application :01/11/2018 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : ABRASIVE PRODUCT 
 

  

(51) International classification  :B24D11/00D04B21/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/EP2016/057330  

:04/04/2016 

(87) International Publication No  :WO 2017/174107  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MIRKA LTD.  
      Address of Applicant :Pensalav¤gen 210, Jeppo FI-66850, 

Finland. Finland 

(72)Name of Inventor : 

   1)KYYNĂRĂINEN, Niina 

   2)SCHUMACHER, Nicolas 

   3)GRïN, Jan 
 

(57) Abstract : 

Provided is a flexible abrasive product (1) comprising a knitted cloth (2) on a first side of the flexible abrasive product (1) grinding 

agents (50) applied on a second side of the flexible abrasive product (1) facing the first side and a plurality of loops (71) protruding 

from the cloth (2) and from the first side each loop (71) being formed by a pair of bottom-half arcs (76) connected by a protruding 

head (77) and the loops (71) being arranged in rows extending in the wale direction (W) of the cloth (2) wherein the bottom-half arcs 

(76) are interlaced in the cloth (2) and the protruding heads (77) of the loops (71) are interconnected with one another outside of the 

cloth (2) so as to form rows (73) of interconnected loops (71) which rows (73) extend in the wale direction (W) of the cloth (2). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847040758 A 

(19) INDIA  

(22) Date of filing of Application :29/10/2018 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : METHOD FOR DETERMINING POLLUTANT EMISSIONS FROM A VEHICLE USING 

MACROSCOPIC PARAMETERS 
 

  

(51) International classification  :F02D41/14F02D41/00  

(31) Priority Document No  :1652924  

(32) Priority Date  :04/04/2016 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 

:PCT/EP2017/053307  

:14/02/2017 

(87) International Publication No  :WO 2017/174239  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)IFP ENERGIES NOUVELLES  
      Address of Applicant :1 & 4 avenue du Bois-Pr©au, Rueil-

Malmaison France 

(72)Name of Inventor : 

   1)THIBAULT, Laurent  

   2)DEGEILH, Philippe  

   3)CORDE, Gilles 
 

(57) Abstract : 

The invention relates to a method for determining pollutant emissions from a vehicle (PSEE, pollutant emissions from the post-

treatment system), said method being based on the use of measurements of the position (posgps) and/or the altitude (altGPs) and/or the 

speed of the vehicle (vgps), using models of the vehicle (MOD VEH), the engine (MOD MOT) and the post-treatment system (MOD 

POT) produced with macroscopic parameters (PAR). [FIGURE 1] 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847040766 A 

(19) INDIA  

(22) Date of filing of Application :29/10/2018 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : IN-EXHAUST ELECTRICAL ELEMENT FOR NOX STORAGE CATALYST AND SCR SYSTEMS 
 

  

(51) International classification  :F01N3/08F01N3/20F01N9/00  

(31) Priority Document No  :62/315985  

(32) Priority Date  :31/03/2016 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/GB2017/050893  

:30/03/2017 

(87) International Publication No  :WO 2017/168156  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)JOHNSON MATTHEY PUBLIC LIMITED COMPANY  
      Address of Applicant :5th Floor, 25 Farringdon Street, London 

EC4A 4AB, United Kingdom. U.K. 

(72)Name of Inventor : 

   1)BERGEAL, David  

   2)DUNKLEY, Nicholas  

   3)HATCHER, Daniel  

   4)IZZARD, Andrew  

   5)PHILLIPS, Paul  
 

(57) Abstract : 

An exhaust system comprising: a NOx storage catalyst; an electric heating element; and a NOx reduction catalyst wherein the heating 

element is located downstream of the NOx storage catalyst. A method for treating an exhaust gas stream from an internal combustion 

engine comprising: adsorbing NOx onto a NOx storage catalyst at temperatures at or below a low temperature; thermally desorbing 

NOx from the NOx storage catalyst at a temperature above the low temperature; heating a downstream NOx reduction catalyst with an 

electrical heating element; and catalytically removing the desorbed NOx on the NOx reduction catalyst. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847040854 A 

(19) INDIA  

(22) Date of filing of Application :30/10/2018 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : DYNAMIC STREAMING OF QUERY RESPONSES 
 

  

(51) International classification  :G06Q10/06G06Q10/00  

(31) Priority Document No  :15/143,161  

(32) Priority Date  :29/04/2016 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/030256  

:29/04/2016 

(87) International Publication No  :WO 2017/189012  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CISCO TECHNOLOGY, INC  
      Address of Applicant :170 West Tasman Drive San Jose, CA 

95134-1706 U.S.A. 

(72)Name of Inventor : 

   1)VANDENBERG, Eric  

   2)IYER, Arjun  
 

(57) Abstract : 

Instead of processing a query as-is, the query is chunked or broken down into a sequence of smaller chunked queries and the chunked 

results of those smaller queries are streamed back to the requestor. Chunking the query and streaming the chunked results can 

substantially decrease the users time to value when running a query by returning some immediate results for display which are refined 

and eventually converge on the full results as each chunked query runs. FIG-1A 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847040861 A 

(19) INDIA  

(22) Date of filing of Application :30/10/2018 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : A METHOD AND SYSTEM FOR CONTROLLING THE PERFORMANCE OF A CONTRACT USING 

A DISTRIBUTED HASH TABLE AND A PEER-TO-PEER DISTRIBUTED LEDGER 
 

  

(51) International 

classification  
:G06Q20/06G06Q20/36G06Q20/38  

(31) Priority Document No  :1607477.5  

(32) Priority Date  :29/04/2016 

(33) Name of priority country  :U.K. 

(86) International Application 

No 

        Filing Date 

:PCT/IB2017/052463  

:28/04/2017 

(87) International Publication 

No  
:WO 2017/187395  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NCHAIN HOLDINGS LIMITED  
      Address of Applicant :Fitzgerald House 44 Church Street St. 

John's. Antigua And Barbuda 

(72)Name of Inventor : 

   1)WRIGHT, Craig Steven 

   2)SAVANAH, Stephane 
 

(57) Abstract : 

A computer-implemented method (100) and system (1) for controlling the performance of a smart contract. The method includes 

storing a contract on or in a computer-based repository. The contract is associated with a licence between a first user (U1) and a 

second user (U2). The method further includes receiving over a communications network a transaction comprising a transfer of a 

token from an agent (A) to the first user (U1) or the second user (U2). The transaction comprises metadata that includes an identifier 

indicative of a location where the contract is stored. The method further includes querying a peer-to-peer distributed ledger (i.e. 

blockchain) to determine whether the transaction comprises at least one unspent output (UTXO). The method further includes 

responsive to querying the peer-to-peer distributed ledger determining whether to modify performance of the contract. The blockchain 

may be the Bitcoin blockchain. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847040862 A 

(19) INDIA  

(22) Date of filing of Application :30/10/2018 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : APPARATUSES AND METHODS FOR RECEIVING AERIAL VEHICLE DELIVERY 
 

  

(51) International classification  :B64C39/02B64C27/08B64F1/00  

(31) Priority Document No  :62/318675  

(32) Priority Date  :05/04/2016 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2017/026047  

:05/04/2017 

(87) International Publication 

No  
:WO 2017/176824  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)WALMART APOLLO, LLC  
      Address of Applicant :702 Southwest 8th Street, Bentonville, 

Arkansas 72716. U.S.A. 

(72)Name of Inventor : 

   1)THOMPSON, John P. 

   2)WINKLE, David C.  

   3)LETSON, Eric A.  
 

(57) Abstract : 

Systems apparatuses and methods are provided herein for receiving aerial vehicle delivery. An apparatus for receiving aerial vehicle 

delivery comprises a receiving pad configured to receive a package released by an aerial vehicle; one or more accessory couplers 

attached to the receiving pad and configured to allow a receiving pad accessory to couple to and uncouple from the receiving pad; and 

a wall portion surrounding at least a portion of the receiving pad the wall portion being removably coupled to the receiving pad via an 

accessory coupler. 

  

 

No. of Pages : 21 No. of Claims : 20 



The Patent Office Journal No. 45/2018 Dated 09/11/2018                                    42940 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201847041330 A 

(19) INDIA  

(22) Date of filing of Application :01/11/2018 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : DISCRETE CARBON NANOTUBES WITH TARGETED OXIDATION LEVELS AND 

FORMULATIONS THEREOF 
 

  

(51) International 

classification  
:C08K3/04C01B32/158C01B32/168  

(31) Priority Document No  :62/319,599  

(32) Priority Date  :07/04/2016 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2017/026655  

:07/04/2017 

(87) International Publication 

No  
:WO 2017/177166  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MOLECULAR REBAR DESIGN, LLC  
      Address of Applicant :13577 Fitzhugh Road, Austin, TX 

78736 U.S.A. 

(72)Name of Inventor : 

   1)SWOGGER, Kurt, W.  

   2)BOSNYAK, Clive, P. 

   3)HENDERSON, Nancy 

   4)FINLAYSON, Malcolm  

   5)STURTEVANT, Bryce, D. 

   6)HOENIG, Steve 
 

(57) Abstract : 

Discrete, individualized carbon nanotubes having targeted, or selective, oxidation levels and/or content on the interior and exterior of 

the tube walls are claimed. Such carbon nanotubes can have little to no inner tube surface oxidation, or differing amounts and/or types 

of oxidation between the tubes inner and outer surfaces. These new discrete carbon nanotubes are useful in plasticizers, which can 

then be used as an additive in compounding and formulation of elastomeric, thermoplastic and thermoset composite for improvement 

of mechanical, electrical and thermal properties. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847041332 A 

(19) INDIA  

(22) Date of filing of Application :01/11/2018 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : ELEVATOR APPARATUS 
 

  

(51) International classification  :B66B5/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/JP2016/065156  

:23/05/2016 

(87) International Publication No  :WO 2017/203561  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MITSUBISHI ELECTRIC CORPORATION  
      Address of Applicant :7-3,Marunouchi 2-chome, Chiyoda-ku, 

Tokyo 1008310 Japan 

(72)Name of Inventor : 

   1)KONDO, Rikio  

   2)KARIYA, Yoshitaka  

   3)HIDA, Masahiko 
 

(57) Abstract : 

Provided is an elevator apparatus capable of detecting, even in an initial stage of a reduction in the traction performance of a sheave of 

a traction machine, a minute amount of slippage of a main rope relative to the sheave in order to detect the reduction in the traction 

performance immediately. To achieve this, the elevator apparatus includes: a traction machine having a sheave around which the 

middle portion of a main rope from which a car and a counterweight are suspended is wound; a control unit configured to cause the 

car to travel by controlling the operation of the traction machine; a section specification unit configured to specify a determination 

target section serving as a travel section, including at least the travel position of the car, that satisfies a predetermined determination 

execution condition; a sheave rotation detector configured to detect a rotation amount of the sheave; and a determination unit 

configured to determine traction performance of the sheave based on the rotation amount of the sheave detected by the sheave rotation 

detector during travel of the car in the determination target section. The determination execution condition is to have a load weight and 

an acceleration of the car that cause the direction of an acceleration vector of one of a car side and a counterweight side that is heavier 

than the other to match an ascent direction. [Figure: 3] 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847041334 A 

(19) INDIA  

(22) Date of filing of Application :01/11/2018 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : COMMUNICATION JACK HAVING A DIELECTRIC FILM BETWEEN PLUG INTERFACE 

CONTACTS 
 

  

(51) International 

classification  
:H01R13/6461H01R13/6464H01R24/64  

(31) Priority Document 

No  
:15/097,553  

(32) Priority Date  :13/04/2016 

(33) Name of priority 

country  
:U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/US2017/026140  

:05/04/2017 

(87) International 

Publication No  
:WO 2017/180390  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PANDUIT CORP. 
      Address of Applicant :Legal Department, 18900 Panduit 

Drive, Tinley Park, Illinois 60487 U.S.A. 

(72)Name of Inventor : 

   1)PATEL, Satish I. 

   2)CHURNOVIC, Roman J. 

   3)MUTANGANA, Jean de Dieu 
 

(57) Abstract : 

Embodiments of the present invention relate to designs for network jacks which can be used for cable connectivity. In an embodiment 

the present invention is an RJ45 jack that utilizes a thin dielectric film between two layers of PICs that provide crosstalk compensation 

by way of their geometry. Compensation is achieved by way of capacitor plates which sandwich a thin dielectric film. This allows for 

the layers of PICs to be in close proximity and achieve higher coupling where desired allowing a greater amount of compensation to 

occur close to the plug/jack contact point. This can have the effect of moving compensation closer to the plug/jack contact point which 

in turn may reduce the amount of compensation needed further along the data path. 
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(54) Title of the invention : FILE SAVING METHOD AND ELECTRONIC DEVICE 
 

  

(51) International classification  
:G06F 17/30 

(2006.01)  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/CN2016/080457  

:28/04/2016 

(87) International Publication No  :WO2017/185277  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HUAWEI TECHNOLOGIES CO., LTD.  
      Address of Applicant :Huawei Administration Building, 

Bantian, Longgang District, Shenzhen, Guangdong 518129, P. R. 

China China 

(72)Name of Inventor : 

   1)GAN, Yuanli  

   2)HAO, Huaqi  
 

(57) Abstract : 

FILE SAVING METHOD AND ELECTRONIC DEVICE A file  saving  method  and  an  electronic  device  are  provided.  The  file  

saving method includes: obtaining at least one to-be-processed file in a social circle, where the to-be-processed file is a file uploaded 

by another user in the social circle other than a user of the electronic device; filtering the at least one to-be-processed file according to 

a preset rule, to obtain a target file that complies with the preset rule; and saving the target file. In embodiments of the present 

invention, a file can be automatically filtered, thereby saving time for a user and improving efficiency. 
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(57) Abstract : 

An electrical component box (64) disposed from above to below a main frame (14) and a fuel tank (54) disposed in the upper part of 

the main frame (14) and above the electrical component box (64) are arranged to the vehicle rear with respect to a head pipe (16) 

comprising a motorcycle (10). In this case the top of the electrical component box (64) is open. In the gap (88) between the electrical 

component box (64) and the fuel tank (54) a gap cover (90) is arranged to hide the gap (88) from the outside. 
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(57) Abstract : 

The invention presents a solution in which blockchain Transactions are created to implement the functionality of a logic gate. The 

invention may be implemented on the Bitcoin platform or an alternative blockchain platform. The transaction includes a locking script 

which comprises instructions selected so as to implement the functionality of a logic gate such as OR AND XOR NOT and so on. In 

some examples the instructions may be provided in a hashed form. When the script is executed (because a second transaction is 

attempting to spend the output associated with the locking script) the inputs will be processed by the conditional instructions to 

provide an output of TRUE or FALSE. The second transaction is transmitted to the blockchain network for validation and if 

determined to be valid it will be written to the blockchain. Validation of the second transaction can be interpreted as a TRUE output. 

Thus the locking script of the first transaction provides the functionality of the desired logic gate. The invention provides numerous 

advantages and can be used in a wide variety of applications such as for the implementation of control systems and processes. 
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(57) Abstract : 

In accordance with the invention provided herein are methods for purifying recombinant adeno-associated (rAAV) vector particles. 
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(57) Abstract : 

A computer-implemented method of determining the validity of a token (T) associated with a quantity of cryptocurrency is provided. 

In some embodiments the method comprises: a second user (B) receiving over a communications network a first transaction 

comprising a transfer of the token (T) from a first user (A) to the second user (B) querying a peer-to-peer distributed ledger to 

determine whether an authenticated transaction associated with the token (T) can be identified wherein the authenticated transaction 

comprises a previous transaction associated with the token (T) and wherein the token (T) has been authorised and responsive to 

identifying an authenticated transaction determining that the token (T) is valid. In some embodiments the method comprises: a second 

user: receiving over a communications network a first transaction comprising a transfer of the token from a first user to the second 

user; querying a title registry database to determine if a second transaction comprising a transfer of the token is recorded in the title 

registry database; and responsive to determining that the second transaction is recorded in the title registry database determining that 

the token is valid. 
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(57) Abstract : 

The invention comprise s a computer - implemented method and system for control ling an exchange process such as a loan conducted 

between at least two parties via a blockchain such as the Bitcoi n blockchain. A method according to the invention may comprise the 

step of generating a first blockchain transaction which includes a redeem script. The redeem script comprises a cryptographic public 

key associated with an initiating party and metadata w hich includes a hash of an exchange - related document; a redeem address; and 

an amount of digital currency. A second blockchain transaction is generated and published to the blockchain so as to spend the digital 

currency to the redeem address. This provid es the advantage that the further transaction will be publically available and thus 

detectable by other parties once it has been published. The further transaction can provide the information necessary to trigger a 

response e.g. an offer from another (res ponding) party who publishes their response on the blockchain. Thus the exchange process 

can be implemented via a multi - transaction mechanism on the blockchain rather than an alternative medium. The exchange related 

document may be an invitation (offer/ request) which is stored off - block in a repository such as a Distributed Hash Table (DHT). The 

invitation may be an invitation to engage in a contract. A smart contract (and associated blockchain transaction) may be formed upon 

condition that a plurality of participants (e.g. lenders/borrowers) are matched with each other via one or more responses effected via 

transactions on the blockchain. 
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(57) Abstract : 

Various example embodiments relate to rotating coalescers. One embodiment includes a housing comprising a first housing section 

having a blowby gas inlet structured to receive crankcase blowby gases from a crankcase. The housing further comprises an oil outlet. 

The rotating coalescer includes an endcap and filter media. The filter media is arranged in a cylindrical shape and is coupled to and 

positioned between the first housing section and endcap. The filter media is structured to filter the crankcase blowby gases passing 

through the filter media by coalescing and separating oils and aerosols contained in the crankcase blowby gases. The rotating 

coalescer includes a hollow shaft extending through the housing and positioned radially inside of the filter media. The hollow shaft 

forms a blowby gas outlet structured to route filtered crankcase blowby gases out of the housing. The rotating coalescer further 

includes a drive mechanism operatively coupled to the hollow shaft. FIG.1 

  

No. of Pages : 16 No. of Claims : 21 



The Patent Office Journal No. 45/2018 Dated 09/11/2018                                    42950 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201847040900 A 

(19) INDIA  

(22) Date of filing of Application :30/10/2018 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : INFORMATION PROCESSING DEVICE, INFORMATION PROCESSING SYSTEM, AND 

INFORMATION PROCESSING METHOD 
 

  

(51) International classification  :G06Q 10/00  

(31) Priority Document No  :2016-094982  

(32) Priority Date  :11/05/2016 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP20171003538  

:01/02/2017 

(87) International Publication No  
:WO 2017/195408 

A1  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MITSUBISHI ELECTRIC CORPORATION  
      Address of Applicant :7-3, Marunouchi 2-chome, Chiyoda-ku, 

Tokyo 100- 8310, Japan Japan 

(72)Name of Inventor : 

   1)YOSHIMOTO, Koki  

   2)KIMURA, Sae 
 

(57) Abstract : 

An information processing device (22) according to the present disclosure includes: an identification data acquirer (222) to acquire 

first classification information indicating a classification of equipment (11) mounted on a train (1), first positional information 

including a formation number of the train (1), and an equipment identification number unique to the equipment (11) that are output 

from a maintenance terminal (12) used by a worker; a vehicle management data acquirer (223) to acquire as an output by a vehicle 

management device (14) mounted on the train (1) second classification information indicating a classification of the equipment (11), 

second positional information including a formation number of the train (1), and equipment state information indicating a state of the 

equipment (11); and a state history identifier (221) to associate the equipment state information and the equipment identification 

number with each other upon determination that the first positional information and the second positional information match each 

other, and the first classification information and the second classification information match each other. 
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(57) Abstract : 

Embodiments of the disclosure generally relate to handling paging extension in a wireless communication network. A terminal device 

in the wireless communication network receives, from a base station in the wireless communication network, a message including an 

indication of a paging extension for the terminal device. The terminal device is associated with a first coverage class. Based on the 

message, the terminal device determines a second coverage class of a downlink transmission from the base station to a further terminal 

device. Then, the terminal device determines a target paging group for the paging extension based on the first coverage class and the 

second coverage class. [FIGURE 2] 
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(57) Abstract : 

Provided is a communication system capable of suppressing deterioration in communication quality reduction in communication 

speed and reduction in communication capacity due to interference from another cell in a communication environment in which a 

plurality of cells are present. Each of cells comprises a plurality of antenna elements and is configured to perform wireless 

communication with a communication terminal device via the plurality of antenna elements. Each of the cells notifies another cell of 

setting for measuring transmission path information of the cell the transmission path information relating to a transmission path 

through which the wireless communication is performed. Each of the cells may notify the communication terminal device under the 

umbrella thereof of the setting for measuring the transmission path information of the cell. In this case the communication terminal 

device measures the transmission path information on the basis of the setting notified by each of the cells and if the measurement 

result of the transmission path information satisfies a predetermined report condition reports the measurement result of the 

transmission path information to a corresponding cell. 
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(57) Abstract : 

The present invention relates to a microcapsule comprising a capsule core, which contains a pheromone, and a capsule wall, which 

contains in polymerized form 30 to 90% by weight of one or more C1-C24-alkyl esters of acrylic acid and/or methacrylic acid, acrylic 

acid, methacrylic acid and/or maleic acid (monomers I), 10 to 70% by weight of one or more difunctional and/or polyfunctional 

monomers (monomers II), and 0 to 40% by weight of one or more other monomers (monomer III), in each case based on the total 

weight of the monomers. The invention further relates to a process for the preparation of said microcapsules; a method for controlling 

undesired insect infestation; and a composition for controlling undesired insect infestation comprising a pheromone and ethyl 3-

methylbutanoate. 
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(57) Abstract : 

Certain aspects of the present disclosure relate to specifying possible default spatial reuse (SR) modes and signaling of the default 

spatial reuse modes. Certain aspects of the present disclosure provide a method for wireless communications. The method generally 

includes generating a frame that provides an indication, to a secondary recipient of the frame, of how to use spatial reuse (SR) 

information and transmitting  the  frame. Another  provided  method  for  wireless  communications generally includes receiving, from 

a first node, a first frame that provides an indication of how to use spatial reuse (SR) information, determining if a signal strength of 

the first frame exceeds a threshold, generating a second frame for transmission to a second node, and if the signal strength of the first 

frame does not exceed the threshold, transmitting the second frame during a period when the first frame is being transmitted. 
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(57) Abstract : 

Techniques are described for wireless communication at a wireless communication device. A determination may be made regarding 

the number of receive chains of a plurality of receive chains to enable for a channel. Power to the receive chains may be regulated 

based on the determined number of enabled receive chains. The determination may be based on a transmission scheduling rate for the 

wireless communication device and a rank for the channel. In some examples the determination may further be based on a channel 

quality of the channel and/or a type of traffic scheduled for the channel. 
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(57) Abstract : 

Certain aspects of the present disclosure relate to methods and apparatus for allocating resources for the transmission of scheduling 

requests based on UE traffic profiles. In one embodiment a base station determines for one or more user equipments (UEs) a type of 

traffic to be exchanged between the one or more UEs and the base station. The base station allocates resources for the one or more 

UEs to use for sending a scheduling request based at least in part on the type of traffic associated with each of the one or more UEs. 

The base station signals an indication of the allocated resources to each of the one or more UEs. 
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(57) Abstract : 

Techniques for managing Radio Access Technology (RAT) aggregation on a shared communication medium are disclosed. Control 

signaling may be sent over a shared communication medium to an access terminal in accordance with a first RAT. Data traffic may be 

scheduled for transmission to the access terminal based on one or more operating mode criteria for selecting between RATs. The 

scheduled data traffic may be transmitted over the shared communication medium to the access terminal in accordance with a second 

RAT. 
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(57) Abstract : 

A method of charging wireless peripheral devices within a conferencing system. The method includes with a conference controller 

identifying a plurality of sets of peripheral devices in communication with the conference controller and wirelessly charging the sets 

of peripheral devices based on a number of policies that define prioritization of charging of the sets of peripheral devices. 
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(57) Abstract : 

Abstract Examples disclosed herein relate to 3D printer fresh and recycled powder supply management. In one implementation, a 

processor estimates fresh and recycled powder use and recycled powder creation by a 3D printer based on a set of print jobs. The 

processor may coordinate fresh and recycled powder resources based on the powder estimate and stored information about powder 

resources [Figure 1] 
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(57) Abstract : 

A process for forming an epoxidized rubber including dissolving a rubber in a solvent and epoxidizing the rubber in the presence of an 

epoxidation reagent. The solvent is selected such that the rubber is soluble therein but the epoxidized rubber precipitates. 
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(57) Abstract : 

A tire suppression system includes a centralized controller and a plurality of modules (14). Each module includes a housing (30) a 

printed circuit board (32) with a mounted microprocessor (34) a first connector (36) including a first pair of data wires (38) mounted 

to the board; and a second connector (40) including a second pair of data wires (42) mounted to the board so that the printed circuit 

board electrically connects the first and second pairs of data wires. The modules are interconnected with the central controller to 

define data buses for centralized fire detection user interface and system response. The connectors of each module interconnect the 

plurality of modules in series to the central controller. 
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(57) Abstract : 

Methods apparatuses and computer software for UE reported sounding reference signal (SRS) switching capability are provided. A 

method may include receiving a request from a base station for a sounding reference signal (SRS) switching capability of a user 

equipment wherein the request comprises a list of possible cells to be used by the user equipment for SRS transmission; determining at 

the user equipment the SRS switching capability of the user equipment based on the list of possible cells; and transmitting from the 

user equipment to the base station an indication of the SRS switching capability of the user equipment. 
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(57) Abstract : 

An electric machine is presented. The electric machine includes a stator. The electric machine further includes rotor disposed adjacent 

to the stator. The rotor includes a rotor core, a plurality of permanent magnets disposed in contact with the rotor core, a plurality of 

permanent magnets disposed in contact with the rotor core to modulate torque exerted on the rotor.  Fig.1 
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(57) Abstract : 

AWARENESS NETWORK (NAN) DATA LINK (NDL) This disclosure provides systems, methods and apparatus, including 

computer programs encoded on computer storage media, for wireless communication over a neighbor awareness networking (NAN) 

data link (NDL). In some aspects, an apparatus may be configured to determine frequency band information for communicating over a 

NDL associated with a NAN service. In some other aspects, the apparatus may be configured to provide the determined frequency 

band information for transmission to a subscriber of the NAN service for setting up the NDL. 
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(57) Abstract : 

This disclosure provides systems, methods and apparatuses for allocating bandwidth resources to wireless network devices. In some 

implementations, an access point (AP) may allocate uplink resource units (RUs) to a given device (STA) based on the amount of UL 

data the STA has queued for transmission to the AP and a priority level of the UL data. Each STA associated with the AP may 

transmit a buffer status report (BSR) indicating an amount of queued UL data buffered in the respective STA and one or more access 

categories or traffic identifiers (TIDs) to which the queued data belongs. The AP may generate an RU allocation scheme based on the 

BSRs received from each of its associated STAs. The RU allocation scheme may indicate the size and number of RUs to be allocated 

to each STA for UL transmissions.  The AP may receive UL data from a STA via the RUs allocated to that STA. REFER TO FIGURE 
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(57) Abstract : 

The invention relates to using Brillouin scattering which is an interaction of light and material waves within a medium. It is typically 

mediated by the refractive index dependence on the material properties of the medium i.e. index of refraction of a transparent material 

changes under deformation as defined in optics. 
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(57) Abstract : 

A system (100) and a method for valuating a venture is provided. The system (100) is configured to receive information corresponding 

to a venture for which funding is sought. The system (100) further receives input indicating valuation of the venture from a plurality of 

entities. The input indicating the valuation of the venture is based on perception of the plurality of investors. The system (100) is 

configured to determine a valuation of the venture, wherein the valuation is at least one of arithmetic mean, median, mode, geometric 

mean and harmonic mean of the inputs indicating the valuation received from the plurality of entities. Reference figure: FIG. 2 
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(57) Abstract : 

Exemplary embodiments of the present disclosure are directed towards a system for providing emergency services in real time 

comprising of: a requirement identification module for identifying a request generated by a user in need of a medical emergency 

service and a plurality of service providers who are filtered and listed based on their authorization to provide the medical emergency 

service as per the request generated by the user; a communication module configured to establish a communication between a userÊs 

device and a service providerÊs device upon the request generated for the medical emergency service by the user to the service 

providers and the request generated by the user is routed to a medical service vehicle by the service provider for providing the medical 

emergency service; a connectivity module for tracing a location which is the pickup location and track a movement of the medical 

service vehicle for the medical emergency service routed by the plurality of service provider to the user, whereby the movement of the 

medical service vehicle is tracked till the user reaches a location which is the destination; and a location analysing module to perform 

an analysis regarding the relevance of the destination, and the analysis is done by the service providers based on the request generated 

for the medical emergency service by the user. 

  

No. of Pages : 21 No. of Claims : 8 



The Patent Office Journal No. 45/2018 Dated 09/11/2018                                    42969 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201847037112 A 

(19) INDIA  

(22) Date of filing of Application :01/10/2018 (43) Publication Date : 09/11/2018 

  

(54) Title of the invention : TRIGGER FRAME IN WIRELESS LOCAL AREA NETWORK 
 

  

(51) International 

classification  
:H04W74/04H04W52/04H04W84/12  

(31) Priority Document No  :62/332,990  

(32) Priority Date  :06/05/2016 

(33) Name of priority 

country  
:U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/US2017/031349  

:05/05/2017 

(87) International 

Publication No  
:WO 2017/193028  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED  
      Address of Applicant :ATTN: International IP Administration, 

5775 Morehouse Drive, San Diego, California 92121- 1714, USA 

U.S.A. 

(72)Name of Inventor : 

   1)VERMA, Lochan 

   2)VERMANI, Sameer 

   3)TIAN, Bin  

   4)YANG, Lin  

   5)BANERJEA, Raja 

   6)ASTERJADHI, Alfred  
 

(57) Abstract : 

The present disclosure provides various aspects related to techniques for generating trigger frames at an access point (AP) that reduce 

the overhead associated with triggering an uplink transmission from the wireless station (STA). Features of the present disclosure 

achieve this by for example utilizing a single per-user information field of the trigger to signal a plurality of random access resource 

units that may be allocated to the one or more STAs in the network. Such a technique is an improvement over the conventional system 

that require each random access resource unit to be signaled separately in a separate per-user information field (thus increasing the 

overhead). Additionally aspects of the present disclosure allow the AP to effectively signal to the STA whether the one or more 

resources allocated to the at least one STA are a single user resource unit allocation or a multi-user resource unit allocation. 
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(57) Abstract : 

Methods systems and devices for wireless communication are described. A wireless device such as a device in a wireless local area 

network may use a radio frame structure that includes a high efficiency (HE) signal field and an HE data field for communications for 

example over shared radio frequency spectrum. One or more bits or symbols within the HE signal field may be adjusted to avoid a 

high peak-to-average power ratio (PAPR). In some cases the adjustment may be to a signal A (SIG-A) or signal B (SIG-B) field. In 

some examples a random bit sequence may be used for padding in a signal field. In other examples bits may be reversed or scrambled. 

In yet other examples bits may be modulated and a phase rotation may be applied to the corresponding signal. 
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